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Uatter oj Urgent Public 

Importance 

Time pemutung, i propose also, as
I  stated yesterday,  to  bring  before 

this House the University Grants Com

mission Bill for reference to a  Joint 

Committee.

CALLING ATTENTION,TO MATTER 

OF URGENT PUBLIC IMPORTANCE 

Ban on  Export of  Tapioca  Stabcb

AND Flodh

Sliri A. K, Gopalan  (Cannanore): 

Under Buie 215, 1 beg to call the atten

tion of the Minister of  and Agri

culture to the  following  matter  of 

urgent public importance and 1 request 

that he may make a statement there

on:

“The necessity  for  immediate 

removal of ban on export of tapi

oca starh and flour to Continents in 

order to offset the growing  steep 

fall in prices of  tapioca,  ruining 

lakhs of cultivators and increasing 

tremendously unemployment among 

agricultural and industrial workers 

in Travaneore-Cochin State and in 

Malabar district of Madras State.”

The  Deputy  Minister of Food  and 

AgTicultare  (Shri M. V. Krishnappa): 

A short notice question was also receiv

ed  in  this  connection  from  Shri 

Matthen and Shri A. M. Thomas and 

the position is as follows:

The recent decline in prices of tapio

ca has not  been  confined  to  that 

commodity alone; prices of almost aU 

agricultural commodities  have under

gone decline in recent months.  As a 

matter of fact, it is not recently that 

prices of  tapioca  have  fallen  but 

that  the  downward  trend  began 

several  months  ago.  The  prices 

indeed, have been virtually steady for 

the past  few months.  Since tapioca 

constitutes an  important  subsidiary 

food in Travancore-Cochin,  the State 

Government of Travancore-Cochin has 

been anxious to preserve the available 

supplies in the State for the consump

tion of the poorer sections of the popu

lation.  It was at the instance of the 

Travancore-Cochin Government that the 

export of tapioca outside India has not 

been permitted.  Until very recently.
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even  the export  of  tapioca oiriiiide 

Travancore-Cochin to other Stites re

mained banned; thin  ban  on  inter

state movement was lifted only about 

a month ago.  With a view to prevent

ing thp. pfices to an unduj/
low level, the Govemmerit' 

have now decided to permit the export 

of 10.000 tons of tapioca flour and 2,000 

tons of tapioca starch as an immediate 

measure.  The Government will keep 

a watch on the behaviour of prices of 

tapioca and its prod»̂  and take suit

able measures to safeguard the inter

ests of both the producer and the coiv- 

sumer.

RESOLUTION  RE:  REPORT  OF

RAILWAY  CONVENTION  COM- 

Jai'1~1'EE
Mr. Speaker: I think the time allot- 

ed for this Resolution is six hours.

The Minister of Railways and Trans

port (Shri L. B. Sbastrt): Yes, Sir. I 

beg to move;

"That this House approves the 

recommendations  contained  in 

the  Report  of  the  Committee 

appointed to  review the rate of 

dividend at present  payable by 
the Railway Undertaking to Gen

eral Revenues as  well  as  other 

ancillary  matters in  connection 

with the  separation of Railway 

Finance  from  General  Finance, 

which was  presented to Parlia

ment on 30-11-1954”.

[Mr.  Deputy-Speaker in the Chair] 

This House is aware that a Com

mittee of both the Houses of Parlia

ment was  set  up on the  12th  May 

1954, by a Resolution adopted by this 

House, and concurred in by the Rajya 

Sabha on  14th May 1954, to review 

the rate of dividend payable by the 

railway  undertaking to the genial 

revenues as  weU as other ancillary 

matters  connected with the separa

tion of railway finance from the gen

eral  finance.  The  review  indicates 

that  the  principle  underlying  the 

separation  of  railway finance from 

the general finance has worked satis

factorily  during  the  period of five 

years and has enabled the railways to 

discharge their obligations effectively.
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in regard to the payment of divi- 

daid to  the  general  revenues, the 

Conunittee have carefuUy  considered 

the important issue whether Railways 

should  be trêated  as  a commercial

concern wit î̂
suicoMimer  of  the  undertakmg 

interested in securing a fair return on 

the  capital  invested  or  whether  the 

railways should be treated as a pure

ly public utUity concern with no pro

fit motive, paying the minimum rate 

of interest chargeable on the capital 

invested.  The Committee have come 

to the conclusion that the railways are 

not to be treated purely either as a 

commercial concern or as a public uti- 

Uty service without any return on the 

investment, but that a balance should 

be struck between these two aspects. 

Having regard to the financial pros

pects  of  the  railway  imdertaking 

during the next five years as well as 

the needs of the general revenues for 

■  financing  developmental expenditxire 

m the coimtry, the  Committee have 

recommended that the present rate of 

dividend should remain unaltered for 

another period  of  five years.  They 

have, however, felt  it necessary to 

afford some relief  to  the  Railway 

Finance in the matter of computation 

of the amoimt of the dividend pay

able.  The relief will take the shape 

of:

(i) the railways paying dividend on 

the  element  of  over-capitalisation 

which has  taken  place due to the 

haphazard growth of capital structure 

of the Indian Railways, at the average 

fate of interest charged by the Gov

ernment of India to the Commercial 

Departments from year to year. This 

dement will precisely be assessed by 

&e Railway Board, though it is esti- 

oiated to be Rs.  100 crores approxi- 

■lately.

(ii)  reducing the dividend payable 

on the capital-at-charge of new lines 

te a lesser rate, viz., the average rate 

•f int̂ est charged to the Commer

cial Departments and by declaring a 

•wratorium in respect  of  dividend 

Viable on the  capital invested on 

>ew lines during the period of cons

truction and up to the  end of fifth
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year of opening tiie line  for traffic, 

the deferred  amount  being  repaid 

from the sixth year onwards.

As the Members would Have notic

ed,  the  recommendations  of  the 

present Convention Committee  seek 

merely to  streamline the provisions 

of the 1949 ResoluUon in the light of 

actual working and the future finan

cial prospects of the railway under

taking.  The financial position and the 

financial  structure  of  the  railways 

has further been sought to be streng

thened  by  extending the  principle 

recognised by the Convention of 1949 

that the  over-capitalisation of  the 

undertaking  should be arrested  by 

raising the standard of remunerative

ness for  incurring capital  expendi

ture.  Besides, the moratorium on the 

dividend  payable on the outlay on 

new  lines  to  which  I  have  already 

referred,  would  afford some  imme

diate relief  to railway revenues and 

encourage construction of new  lines.

The Committee have also recognis

ed the need for efficient maintenance 

of  physical  assets of the  railway 

undertaking and have, therefore, pro

posed that the annual contribution to 

Depreciation Reserve Fund should be 

raised to Rs. 35  crores as  against 

Rs.  30  crores  actually  appropriated 

during the last five years.

The need for continuing the Deve

lopment Fund for providing amenities 

to railway  clientele  and  railway 

labour and thereby preventing over

capitalisation  is fully recognised.  In 

view of the lean prospects of appro

priations to the Development Fund in 

the next  five  years for  flmancing 

developmental expenditure, the Com

mittee have recommended that money 

could be  advanced by way of loan 

from general  revenues to the  rail

ways for utilisation on projects of a 

developmental  nature.  The railways 

wiU pay interest on this loan to the 

general revenues at the average rate 

chargeable to  Commercial  Depart

ments.

On the one  hand, the  financial 

position of the railway undertaking in 

the years to  come may not be so 

buoyant as to justify any increase in 

its obligations  to  general revenues.
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nay there may be some  iusfificdtion 

for a decrease therein so that more 

resources become available for expan

sion  of rail facilities.  On the  other 

hand, the needs of general revenues 

for  additional resources  during  the 

second Five Year Plan, which will be 

of a greater magnitude than the first 

l4ve Year Plan, cannot be ignored in 

the  larger  interests  of  the  country. 

The House will thus appreciate that 

the  recommendations  of  the  Com

mittee seek to achieve a balance be

tween the needs of the raUways and 

the needs .of the general revenues.

I conunend the  Resolution to the 

House.

Mr.  Depnty-Speaker:  Resolution

moved;

“That this House approves the 

recommendations contained in the 

Report of the Committee ap̂ int- 

ed to review the rate of dividend 

at  present  payable  by  the 

Railway  Undertaking  to  Gen

eral  Revenues  as  well  as  other 

ancillary  matters in  connection 

with the  separation of Railway 

Finance  from  General  Finance, 

which  was presented to  Parlia

ment on 30th November. 19544"

Shrl N.  Sreekantan I*alr (Quilon— 

cum—Mavelikkara):  I beg to move;

That in the original resolution, the 

following be added at the end;

“with  the  modifications:

(a) that the present rate of divi

dend in Recommendation No.

2 being too  exorbitant, only 

3i per cent, dividend need be 

paid for tiie next five years; 

and .

(b) that in Recommendation No. 

7, it is necessary to earmark 

a  minimum of mpees  four 

crores instead of rupees three 

crores  for  expanding  the 

scope of amenities to include 

‘all  users  of  Railway  trans

port’."

Shii Damodara Menon (Kozhikode)

I beg to move:

That in the original resolution, tiie 
following be added at the end;

“with the modifications:  ^

(a)  that the rate of dividend at 

present payable by the Rail

way Undertaking to the Gen

eral Revenues be reduced tn 

3-18 per cent, of the capital 

at charge arid the hujior ad

justments  suggested by the 

Committee in the calculation 

of the capital at charge and 

arriving at the  total of the 

dividend payable to  Govern

ment be not accepted;  and 

(b) that instead of rupees three 

crores, a minimum of rupees 

five crores be earmarked per 

annum on the account of the 

development  fund.”

Dr. Lanka Snndaram;  (Visakhapat- 

nam);  Sir, I had gone out on  some 

urgent business; I request I may be 

allowed to move  my  amendment.

Mr. Depnty-Speaker: He may.

Or.  Lanka  Sundaram: I  beg to 

move;

That for the original resolution, the 

following be substituted:  *

‘That this House  having ex

amined the recommendations con

tained in the Report of the Com

mittee  appointed to  review the 

rate of dividend at present pay

able by the Railway Undertaking 

to General Revenues  as well as 

other ancillary  matters  in con

nection  with the  separation of 

Railway  Finance  from  General 

Finance, which was presented to 

Parliament on  30th  November, 

1954, recommends that a further 

investigation be  made into  the 

manner in which depreciation is 

sought to be charged by the Rail, 

ways  and  also  recomm d̂s  the 

rationalisation of freights on the 

principle of one rate for one in

dustry  everywhere  in the  coun

try.”

Mr. Depnty-Speaker:  Amendments
moved;

(1)  That in the original resolution, 

the following be added at the end; 

“with the modlficatiouB:

(ai that the present rate of divi

dend in Recommendation No.
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2 being  too  exorbitant, only 

3i per cent, dividend need be 

paid for the next five yean; 

and

(b)  that in Recommendation No. 

.  7. it is necessary to earmark

a  minimum  of rupees four 

crores instead of rupees three 

crjres  for  expanding  the 

scope of amenities to include, 

‘all  users of  Railway trans

port’.”

(2) That in the original resolution, 

the following be added at the end:

“with the modifications:

(a) that the rate of dividend at

present payable by the Rail

,,  way Undertaking to the Gen

'  eral Revenues be reduced to

318 per cent, of the capital at 

charge and the minor adjust

ments suggested by the Com

mittee in the calculation of the 

capital at charge and arriving

* at  the total of the dividend 

ŷable  to  Government  be 

not accepted; and

(b) that instead of rupees  three 

crores, a minimum of rupees 

five crores be earmarked per 

annum on the account of the 

development fund.”

(3) That for the  oijginal  resolu

tion. the following be substituted;

“That this  House having  ex

amined the recommendations con

tained in the Report of the Com

mittee appointed to  review the 

rate of dividend at present pay

able by the Railway Undertaking 

to General Revenues  as weU as 

other ancillary  matters in con

nection  with the  separation of 

Railway Finance  from  General 

Finance, which was presented to 

Parliament  on 30th  November,

1954, recommends that a further 

investigation be  made  into the 

manner in which depreciation is 

sought to be  charged  by  the 

Railways  and  also  recommends 

the rationalisation of freights on 

thp nrinciole of one rate for one

The time allotted for this motion is 

six hours.  This is a Resolution and 

according to our rules a Member can 

take  fifteen  minutes,  though the 

Mover  himself in this  case  has  not 

taken so  much.  So.  I  would lay  it 

as 20 minutes for Leaders of Groups, 

and 15 minutes for the others.

Shri Damodara Menon: Those who- 

have  moved  amendments  may  be 

given more time.

Mr.  Dcpnty-Speaker:  I  am  sure 

every hon. Member will get a chance 

to speak.

Shri Tnlsidas  (Mehsana  West):  I 

would like to express my  views on 

the  Report  of the  Railway  Conven

tion  Committee.  Though  I  was  a 

Member of this Committee, I have in 

several  instances  differed from  the 

majority of the Committee. There is a 

convention,  no  doubt  healthy,  that 

the report of the Committee should, 

as far as possible be unanimous and 

no Minute of Dissent should be aĵ 

pended.  I.  therefore,  could  not  ap

pend a Minute of Dissent, and I had 

to agree to your suggestion, you being 

the Chairman of this Committee, that I 

could express my views on the floor 

of the House.

Mr.  Depnty-Speaker:  The  hon.

Member need not put  it  that way. 

He can say now whatever he wants 

to.  Whatever  transpires in a Com

mittee is supposed to be confidential, 

in  order  to  avoid  comment  outside. 

Hon.  Members  serving  in the  Com

mittee would be embarrassed if what 

all transpires in a Committee is given 

out.  After all this Report has to be 

accepted  by the other  Members  of 

the House; so he can say  whatever 

he wants.  He started with a pream

ble that he was not in a position to 

append a Minute of Dissent.  He can 

expres3 here whatever he wanted to.

Shri Tnlddas: I have always been 

feeling that the accounts of the Rail

ways have not been kept in a com

mercial manner, or proper accounting
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manner.  Whenever  any  expendi

ture, particularly of a capital nature 

is incurred, it is added to the capital 

at charge, while a number of items 

at  expenditure  which  can  normally 

be considered as capital expenditure 

is  debited to the Depreciation Fund. 

As the Railways have to expand, the 

expenditure  on  the  new  works  are 

added to the capital at charge.  This 

expenditure  does  not  earn  anything, 

while on the other hand the Railways 

have to pay to the general revenues 

the 4 per cent interest on the capital 

expenditure.  Sir,  it  has  been  said 

that the  general  revenues  have  to 

borrow the money  and finance  the 

railways and therefore, the railways 

must  pay  for  the  borrowings  from 

the  general  revenues.  I  would  in 

this  connection like to bring to the 

notice  of  the  House  that  there  are 

several  undertakings  of  Government, 

different  corporations, and all these 

corporations  have  capital which is 

called a block capital where no fixed 

rate  of  interest  is  allowed to  be 

charged, while on the working capital 

or the loan capital, the general reve

nues charge a rate of interest which 

is higher than what the railways can 

pay.

The fundamental fact is that in the 
Railway  Undertakings there  is  no 

block capital.  All the capital is loan 

capital.  Therefore, the railways have 

to pay 4 per cent, on the entire block 

or loan capital.  The  Railway Con

vention  Committee  of  1949  made  a 

specific  recommendation  that  there 

should not be block capital as well as 

loan  capital.  It is  possible that the 

total block amount of the railways is 

to the extent of Rs. 1,000 crores and 

the loan  capital is  fo. 900  crores. 

Therefore, the Rs. hundred crores is 

block capital.  I  refer to that point 

because  this Rs. 100 is not  block 

capital as it is termed to be, but loan 
capital. .

You say that an  undertaking has 

got a fixed  capital of one thousand 

crores.  No undertaking can be run 

when the amount of capital is financ

ed to the extent of 90 per cent, of loan 

capital.  Therefore, I consider that the 

accounting is  not  in a way  as  it

ought to be, because it does not give 

us a clear picttire.  I do not plead for 

the railways because I have so many 

things to say  agaimst the railways’ 

working.  But I do like to  say that 

the accounts of the railways have to 

be put on a proper commercial basis.

There is another aspect with regard 

to the Depreciation Fund.  Even the 

Railway  Convention  Committee of

1949 in their observations pointed out 

that  the  Depreciation  Fund  is  not 

really a  depreciation  fund in the 

sense it is understood.  They have said 

that the Dein-eciation Railway  Fund 

should be replaced by a renewal re

placement reserve fund.  Here again, 

according to the information the De

preciation Fund is calculated  on the 

basis of the replacement and renewals 

for future years.  And, it is provided 

accordingly.  Otherwise, on the basis 

of the diminishing effect of the capita} 

assets the Depreciation Fund has no 

comparison whatsoever.  Now, if you 

compare the  Rs.  900 crores as the 

block which stands today, considering 

the income-tax the normal deprecia

tion whether it is on the buildings or 

other assets, it cannot be more than 

5 per cent.  That is what I  under

stand.  The  railways also  should 

consider that on the average of the 
total block it cannot be more than 5 
per cent.  I can see that 5 per cent, 

may be depreciation for the year. In 

calculating 5 per  cent, of the total 

block,  the  minimum  depreciation 

should be calculated  at nothing less 

than Rs. 45  crores.  We have been 

calculating Rs. 30 crores uptill now. 

The recommendation of the Committee 

is that the Depreciation Fund should 

now be added over and that it should 

be Rs. 35 crores.  It is also the view 

of the  Railway Ministry  that the 

block of the railways will go up with

in the next five years to the extent 

of Rs. 1,200 crores.  Even if you take 

into consideration five per cent, on the 

increased  block, even  then It will 

come to about Rs.  11 crores as  an 

average for the next five years and it 

will be nothing less than Rs. 41 crores 

if it is added to the Rs. 30 crores that 

has  been  calculated  uptill  now. 

Therefore, what I maintain is that this
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Depreciation  Fund  should  not be

considered as a Depreciation Fund but 

should be name<f  as “Renewals and 

Replacement Fund”,  because, other

wise it gives a completely  different 

picture.

Now,  coming  to  the  question  of 

over-capitalisation,  the  Committee 

has decided and it says that the gen

eral revenue is  definitely giving  a 

favour for the railways and that the 

average  borrowing rate  should be 
charged  on  this  over-capitalisation. 

What  is  the  totsU  amount  of  over

capitalisation  according  to the  Com

mittee?  It  is  Rs.  100  crores.  This 

over-capitalisation is not on account of 

tangible assets, but is due to several 

expenditure which had to be incurred 

in earUer stages and it is also on ac

count of taking over of different rail
ways  for  which  .payments may be 

made from here with regard to the 

difference  in  exchange  rates.  There 

are no tangible  assets of  Rs.  100 

crores.  Even on this Rs. 100 crores, 

the  railways  have  to  pay  3.18  per 

cent.  That again is a burden on the 

railways.

When I was  pointing out this, it 

has been said that I am trying to re

duce the burden on the railways. My 

point is that the railways must show 

that the accounting is done on a pro

per basis.  We can then judge whe

ther  the  railways  are  working  effi

ciently or not and whether the com

munity  at  large  benefits  from 

this  undertaking.  Otherwise,  the 

picture is dark and we do not actual

ly know how the railways are work

ing.  On the  one  hand the  railways 

have to go on paying four per cent, 

on the entire block of the loan capital 

and  also  including  the  intangible 

assets,  plus, according to the figures 

given there will be a deficit for the 

next five years and the railways will 

have ;to debit that deficit again to the 

funds which are there, so that at the 

end of the five years almost all the 

fands  will be wiped  off.  That will 

be the state of affairs as it looks.  I 

do not know how any undertaking can 

run  without  any  funds  available

after 5 years except the depreciation 

f^d which will be to the ejctent of 

Rs. 35 crores.  A-t the end of 5 years 

ail other funds wUl be more or less 

wiped off.  what will be the effect of 

this?  ITie  effect will be, the  hon. 

Railway Minister will come forward 

either  in the next  Budget  or  after

wards  to  increase the  railway  fares 

and freight rates.  What will happen 

when the railway freights  and fares 

are increased?  The burden will be on 

the community.  Railways  are not 

existing  merely for  getting  more 

revenue; they  work  on  the  public 

utility basis.  Railways should not be 

considered  merely  as a source  of 

revenue.  If the railway freights and 

fares  are  increased  then  the  posi

tion  is that,  not  only it will put a 

burden on the  community at large, 

but will also have its  effect  on  the 

different industries  which will have 

to pay  more for  getting the  raw 

materiEil.  They will  have to pay 

more for coal and automatically our 

manufacturing  costs wUl go  up.  I 

feel that if production costs are going 

to mount up in our manufacturing in

dustries, then it is bound to have an 

effect on the entire community.

Besides, we are today on the thres

hold  of  increasing  our  industrial 

potential in the country.  We are also 

trying to develop our foreign markets. 

If the railway  freights go  up the 

whole economy wiU have a deterrent 

effect.  Therefore,  unless and  until 

the  railway  accounts  are  kept in  a 

proper manner, one cannot judge whe

ther there is any justification for in

creasing  the railway freights or the 

railway  fares.  Unfortunately the 

picture is given to  us that railways 

must get more resources by increas

ing the fares and freight rates, other

wise they wOl not be able to balance 

the budget.  That is why my point is 

that unless this accounting is done on 

a proper basis as is  being  done  in 

whatever  Government  undertaking 

or  any  other  undertaking in this 

country,  unless  the  accounting is 

done in a similar  manner, the fact 

whether the railways require increas

ed railway lares or increased freight 

rates cannot be properly judged.
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Now. I would  like  to  make  a 

suggestion.  The  railways will have 

nearly Rs. 900  crores of block ac

count copital-at-charge at the end of 

the live year period.  I suggest that 

a technical valuation survey may be 

made and  thereby the total capital 

block  of the  railways  may  be  con

verted  into the block  capital.  After 

that if you want to reduce it by what

ever  total  depreciation  which has 

been provided uptil  now, then  that 

much  reduction can be put  down 

from  the total  block.  The  effect 

will be that the total capital-at-charge 

or  tha total loan  which the general 

revenues gave to the railways 'will be 

reduced, in my opinion, to the extent 

of 50 per cent.  If it is reduced to the 

extent of 50 per cent, then the gen

eral revenues, naturally, will lose by 

way of interest.  But, in any imder- 

taking a shareholder does not expect 

a dividend  every year  when that 

undertaking is not making any profit. 

The shareholder expects profit when 

the undertaking has a surplus.  I am 

prepared to agree that if the railways 

earn after paying ihe interest to the 

general revenues on the loan capital, 

then whatever  surplus is left even 

after providing for Depreciation Fund, 

50 per cent, of that total surplus may 

be given over to the general revenues 

as shareholders.  If that is done, then 

the accounting procedure will be on 
the proper basis.

Here, we have been now faced with 

a situation that if general revenues do 

not get the  interest from  the rail

ways, then the general revenues will 

also lose that much revenue so that 

the general  revenues will  have to 

consider whether any further taxation 

will have to be put on the community 

in  order  to balance  the  General 

Budget.  Now,  that is the problem. 

But,  Rere, as I explained,  by the 

method which I have suggested, there 

will not be very much. reduction.  If 

you see the other  process, what is 

happening  here?  The  general reve

nues will go on getting Interest from 

the railways, but. on the other hahd, 

all the funds will be going down and 

we will go  on paying thfe  general

revenues by ways And meaAs in the 

capital expenditure  and the  capital- 

at-charge will go on increasing.  I do 

not know how this process will ever 

aîly if the Bailway Convention Com

mittee of 1949 felt that this was the 

proper method to adopt.  But accord

ing to the figures given and according 

to the opinion of the Railway • Minister 

then, for  the next five year period, 

that is,  1950-55,  there was a great 

scope of the railways incurring sur

plus and that is why they have con

tinued to have the present manner of 

accounting.  But  according to the 

figures given now, the next five year 

period is such that the railways are 

not going to make any surplus.  There 

is bound to be- deficits and if that is 

so, is it not the proper time at Uiis 

stage to have the railway accoimting 

made on a proper basis?  The future 

five years are going to be such that 

we wiU not have a surplus, but, on 

the contrary, we wiU have a deficit. 

As I explained, I feel that with the- 

committee's  decision,  a  situation has 

Arisen that the railways will have to 

Increase the railway freight and fares. 

We have got today the Railway Rat« 

Committee.  There is also a tribunal. 

The railway rates have to be main

tained on a basis which will not be a 

burden either on the transport or oi> 

other industries or on the community 

at large.  I am afraid that there has 

been a great dissatisfaction with the 

way  in  which  this  Committee  hais 

been functioning and I feel that im- 

less the railways are also co-ordinat

ed with the expansion of the country, 

with the economy of the country, the 

economy of the country wiU not be  • 

cO-ordinated  properly,  because, on 

the one hand we  want to increase 

industrial production and on the other 

hand any increase in rates will be an 

added  burden.  Ŝ herefore, I suggest 

that  whenever  any  change  in  the 

railway structure is made, it should 

be properly  looked  into  from  this 

point of view—namely, that the eco

nomy of the country as a whole must 

function in a proper manner.  I have 

made my points and I would like the 

House to consider them carefully.  I 

know the Deputy-Speaker may not be 

very happy with the suggestions that



2929 Resolution re: 15 DECEMBER 1954 Report of Railway
Convention Committee

2930

[Shri Tulsidas ]
1 have made, but I have ventured to 
■make them.

Mr. Depnty-Speaker: That is exact
ly what I wanted the hon. Member 
to guard against!

Dr. Lanka Sondaram: It is appro
priate that this very important debate 
should have been initiated by my 
hon. friend, Shri Tulsidas who has 
worked on this Joint Select Com
mittee on the continuance of the 
Railway Separation Convention of 
1924 and the subsequent provisions 
•thereof. Shri Tulsidas is a hard- 
boiled businessman, and very natur
ally his attempt, as far as his argu
ments were concerned, has been to 
examine whether the financial health 
■of the railways is sound, whether the 
prospects in the immediate future are 
bright, and he has given sound ans
wers to these questions. Not being a 
businessman. I ■will not be able to 
pursue that line of argument beyond 
certain limits. With your permission, 
I proi>ose to approach this question 
from a different angle altogether. 
You were the distinguished Chairman 
of this very important Committee 
consisting of estimable colleagues ot 
this House and also from the other 
House. As one who has worked with 
you on a number of committees. Joint 
Select Committees and statutory 
committees, I quite realise the able 
manner, and the alacrity, with which 
you are able to obtain information by 
cross-examining witnesses, etc. I am 
rather pained to make a statemoit, 
and I hope the House wiU bear with 
me on this point. The report of the 
Committee covers every nook and 
comer of the railway administration, 
but not even half a dozen sittings 
were held by this Committee to dis
pose of this very important question. 
I am not trying to cast any aspersion 
on the ability or integrity of the 
personnel or on the procedure of the 
Committee, especially when you, Mr. 
Deputy-Speaker, were the Chaiiman 
at the Committee and, as I said, I 
have worked ■with you on a number 
of committees. But my regret is 
that the technical competence of thl>

Committee to go into the various 
ramifications of the Railway Separa
tion Convention has not been what it 
should have been. I would have pre
ferred that instead of a Joint Parlia
mentary Committee an expert com
mittee should have gone into this 
question. As you would recall, when 
the Railway Separation Convention 
was made possible in 1924, it was 
made on the basis of the findings of 
a prolonged, detailed, technicsd en
quiry into the railway administration 
and finances. I am thoroughly aware 
of that position and I am sure you will 
also disagree with that point. What 
1 am driving at is this: in sill cer
tainty, parliamentary procedure has 
become imperative that a Joint Select 
Committee of this House and of the 
other House should go into the ques
tion, and to make a recommendation 
on the basis of which my hon. friend, 
Shri L. B. Shastri, is to bring forward 
this Resolution which is on the Order 
Paper this morning. But I feel very 
strongly on this point, that the manner 
in which this highly intricate, finan
cial and administrative question was 
disposed of even inside half a dozen 
sittings is certainly not what this 
House is entitled to, in terms of the 
recommendations of the Conmiittee, 
and much less the country at large. 
I will examine textually, some of the 
observations of the Committee. I re
gret to say that the Committee had to 
lean very heavily upon the advice 
tendered and the facts submitted by 
the Railway Board. You were a dis
tinguished Member of this House be
fore the Constitution for nearly 25 
years, and I remember the contribu
tion you had made towards the eluci
dation of the problems of the Railway 
Board. Let there be no mistake; the 
Railway Board Is an imperium in tm- 
perio. It has become a completely 
closed  preserve.  Whatever the 
attempts any Member of this House 
wishes to make to go deep into its 
ramifications or its activities, the 
results will not be appreciable.

I have to draw your pointed atten
tion to paragraph 18 of the report 
that the Committee has submitted, in
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this connection.  It is on the question 

•of what you call  over-capitalisation. 

I win just  read the  passage.  The 

language runs like this;

“The element of the over-capi

talisation should be precisely as

sessed by the Railway Board.”

I regret to say that a Joint Select 

Committee of both Houses of Parlia

ment should not have arrived at this 

conclusion.  It is not for the Rail

way Board to arrive at a proper as

sessment whether the railway finan

ces are over-capitalised or not.  It is 

for  the Committee and more so for 

this Parliament to assess whether it is 

a fact or it is not a fact.  I made an 

apology for having to make this ob

servation,  because I am very much 

worried about the manner in which 

the  recommendations  of  the  Com

mittee have been placed before this 

House,  recommendations  on  the 

basis of which my  hon. friend the 

Railway Minister has brought forward 

this Resolution.  The language of the 

Resolution  is very clear:

“  “------approves the recommenda

tions contained in the Report of 

the Committee  appointed to re

view  the  rate of  dividend  at 

present  payable  by the  Railway 

Undertaking to General Revenue 

as well as other ancillary matters 

in connection with the separation 

of Railway Finance from Gener
al Finance____”

You are personally  aware of  th* 

numerous  implications of every sen

tence contained in this  report, apart 

from the list of recommendations of 

the report itself.  The result is that I 

feel called upon to make this sort of 

rather unusual approach on my part 

to the report of the Joint Select Com

mittee of both Houses of Parliament.

I next draw the  pointed attention 

Of this House to paragraph 30 of the 

Report in order to  clinch the issue, 

and in order to  indicate the  agony 

which I  had gone  through  while 

studying the enormous literature  in 

relation to this  subject.  What does 

that paragraph say?  This sentence Is

seen at the bottom of page 14 and is 

continued on page 15:

“Ajfter  considerable  discussion 

the Committee came to the c<m- 

clusion that in the event of the 

Development  Fund  not being  in 

a position to meet the programme 

of  expenditure  chargeable  to 

that Fund, from its own resources, 

money should be advanced from 

the General Revenues to the Rail

ways for utilisation of those Pro

jects  or  Works which  are  of a 

developmental nature”.

This exactly, I feel, is the burden 

of  the  speech  made  by  Shri Tulsi

das.  A series  of permutations  and 

combinations has been gone through 

to arrive at a position in which  the 

hon. Minister of Railways and Trans

port has channelled the figures into 

Depreciation Fund,  Reserve  Fund, 

Development Fund,  dividend and so 

on and so forth.  If you permit me to 

say so. Sir, with great respect___

Mr. Depoty-Speaker: Hon.  Mem

bers ought  not to feel at all embar

rassed.  I have no perisonal  interest 

in this matter; except saying anything 

personal  against me—̂that  I am in

different or indolent or sotoething— 

all other things  can be said.  Even 

indolence can be attributed to me.

Dr. Lanka Snndanun: I crave your 

indulgence to say that—and I repeat 

—as one who has worked with you 

in  many statutory  committees  and 

Select Committees, I mean no reflec

tion on you and I cannot  think of  * 

making one.

Mr. Depnty-Speokcf: Let there be 

no embarrassment.

The Depaty Mlnirter of  BaUwaya 

and Tranivort (Shil Alagesan): You, 
Mr.  Deputy-Speaker,  are  the  least 

indolent.

Dr. Lanka Snndatam: Ignorance is 

a thing which  depends  upon  the 

degree of knowledge.  My hon. friend 

is just looking up.  So far as ignor

ance is concerned, I shall come to it 

in a minute.
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Shrt JUajiesan; I said that the hon. 

Deputy-Speaker is the  least  Indo

lent.

Dr. Lanka SnadaraiB: Then  there 

is no  quarrel  between me  and my 

hon.  friend  the  Deputy  Minister.  I 

shall proceed.

1 P.M.

As I have said earlier, there  are 

innumerable reasons why this  par

ticular Resolution should be brought 

before the House—as a Member of the 

Business  Advisory  Committee,  I 

know those reasons.  It was  rushed 

at the last stage.  I am not able to 

go  into  them  all.  But the  fortunes 

of  an  undertaking—an  undertaking 

of the order of Rs. 900  crores—are 

sought to be disposed of in this man

ner.  I repeat that a competent tech

nical and expert enquiry should have 

been conducted as far as the railway 

and the general finances ai% concern

ed.

Your  operative  recommendation 

is status quo for another five years. 
I have tried to draw the attention of 

the  House  to this particular  recom

mendation.  It would be  found  in 

their list of recommendations No.  18 

(para. 37).  The Ministry of Railways 

should submit a review of the gener

al working  of the railways  during 

these five years to the next Conten

tion  Committee  for  their  considera

tion.  In  other  words, it  is a carte 

blanche to  the Railway  Board  to 

carry on for another full five years, 

as  it  has  been  carrying  on 

the administration  of  the  railway 

system  of  India  all  along.  I 

regret that that this has  been done 

in the manner in which it has been 

done.  I  know  that this hon.  House 

has an opportunity to  discuss  the 

various adminiitrative and  financial 

questions relating to this great utility 

undertaking of our  country  every 

year at the time when the demands 

for railways are discussed.  This is a 

question for the experts; this , ought 

not to be disposed of in the manner 

in which it is sought to  be  done. 

Coming to my own  amendment,  I 

would like to go on in a  more de

tailed manner. *
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Mr. Depaty-Speaker: Is the  House 

to understand that the hon. Member 

wants  that  before  the  Convention 

Committee sits—a Committee of both 

the Houses of Parliament—and  goes 

into the matter, there  should be a 

detailed  investigation by  an  expert 

committee so as to enable this Con

vention Committee to come to an in

dependent judgment apart from  the 

facts placed before it by the îlway 

Board by way of memoranda, etc.?

Dr. lianka  Sundaram: That is the 

main point.  These  are  complicated 

and  highly difficult  questions  and 

the  time  and  the  technical 

skill  at  the  disposal  of  the 

&lect Committees are not equal to the 

task.  That is  the main  burden  of 

my  argument.  You,  Mr.  Deputy- 

Speaker, will not misunderstand what 

I have said; I have given an assur

ance that I have no aspersions to cast 

upon  ailybody,  but  I have liberty to

point  this out:  and  make a general

statOTent as to  my  dissatisfaction 

about the manner in which this Com

mittee has referred to this matter in 

para. 37. Now, I come to my amend

ment.

Here,  I  have  got  a  statement. 

If I am wrong in any material  res

pect,  my hon. friends, the  hon. Min

ister  and  the hon. Deputy  Mini.ner,

will correct me.  Let  us  see  the 

structure  of  freights.  That was  the 

point which  my  hon.  friend  Shri 

Tulsidas Kilachand referred to gener

ally.  The  freight on  movement  of 

coal from Asansol to Calcutta—a dis

tance of 125 miles from the Raniganj 

coalfields—is Rs. 5-7-0; from Dhanbad 

to Calcutta—a distance of 161 miles—; 

the freight is Rs. 7/-.  From Adra to 

the same place, a  distance of  177 

miles, the freight is Rs. 7-11-0.  That 

is one thing which I would like the hon. 

Members  to  remember. Now,  I will 

give you two sets of rates, or rather 

freights—one to Bombay from  these 

three areas, namely, Asansol, Dhanbad 

and Adra, and the other to Ahmed̂ 

bad and Baroda from the same places 

From Asansol to Bombay the freight 

is Rs. 18-3-0 and the total mileage 'i» 
1,218 miles; from Asanol to  AKiĥ- 

dabad—a  distance  of  1,197  miles. It
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is Rs.  20-3-0.  From  Asansol  to 

Baroda, a distance ol  1,102 miles, it 

is  Rs.  20-3-0.  In  other  words,  Ah- 

medabad  and Baroda pay a  higher 

rate for lesser mileage than Bombay. 

Lest it should be stated  that I am 

taking isolated instances,  I  would 

like to  give  two  more  sets  of 

examples.  From  Dhanbad to  Bom

bay—a  distance  of  1,180  mUes—the 

freight  is  Rs.  18-3-0;  from Dhanbad 

to Baroda—a distance of only  1,155 

miles—the freight is Rs. 19-12-0, and 

from Dhanbad to Ahmedabad—a dis

tance of  1,160 mUes—the  freight is 

Rs. 19-14-0.  Let me compare the rates 

as far as Indore is concerned, so that 

the illustration will be general  and 

apply to the whole country.

Mr. Bepaty-Speaker: Do all  these 

arise out of this?  Is it open to the 

Railway Convention Committee to go 

into these matters and say that there 

ought to be a single uniform rate for 

one trade and so on and so  forth? 

They may be very relevant in the dis

cussion on the Railway Budget

Dr. Lanka Sundaram;  There is a 

general impression from the report of 

the Committee, even though it is not 

stated specifically as such, that there 

should be an upward revision of rates 

and fares.

Mr. Deputy-Speaker: No, no.  The 

Committee was evidently anxious to 

avoid making any such  suggestions 

and  creating  any  such  impression. 

What is the paragraph?

Dr. Lanka Sundaram: I  refer  to 

paragraph 23.  I will not labour that 

point, now that you have made your 

suggestion.  But  my  two  main  con

siderations in  this  regard  are as 

follows.  The finances of the railways, 

as stated even in this report, are not 

very  encouraging.  They  are pro"ble- 

matic.  The suggestion to increase the 

contribution by Rs. 5 crores certain

ly  involves  increase  in  the  rates 

and fares so that the whole thing may 

increase from Rs. 30 crores to Rs. 35 

CTores.

Mr. Depaty-Speak̂; He  evidently 

refers to paragraph 14 on  page 7.  I 

vrould take him to the last few lines.

“This shortfall (of Rs. 31 crores) 

could be made up partly by  a 

moratorium in  respect  of  the 

payment  ol  dividend  to  the

General Revenues------and  partly

by minor adjustments  in  fares 

and frieghts.”

Dr. Lanka Sundaram:  Minor  ad*

justments mean minor adjustments ia 
relation to the overall necessity of ad

ditional Rs. 5 crores.

Mr. Deputy-Speaker: He will kind

ly read further.

Dr. Lanka Sundaram: It reads;

“They, however, stated that this 

would leave no funds to be ap

propriated  to the  Development 

fund for financing  development 

expenditure during the next five 

years unless the tariff rates were 

raised generally or the quantum 

of the  dividend  liability  was 

substantially reduced by bringing 

down the rate of dividend.”

Mr. Deputy-Speaker: That  is the 

case of the Railway Board.

Dr. T.jnka  Snndaram: That is why 

I say that the whole structure of rail

way finances is based upon the gener

al health of the  economy  of  the 

country.  The various items concern

ing this can be brou t̂ imder  two 

broad categories—fares and  freights 

—which are able to provide the sinews 

of finance for the Railway Adminis

tration.

My point is this.  I am very deep

ly concerned about the  question of 

rationalisation of freights and  fares, 

particularly freights, which has  not 

been attempted.  This very  morning 

my hon. friend, Shri  Alagesan  ans

wered a question relating to the work 

of the Railway Rates Tribunal.  When 

asked whether there was any referen

ce to that Tribunal on this point,  he 

answered in the negative.  When ask

ed further, he said that this question 

was under contemplation.  But,  this 

has been under contemplation  for a 

number of  years.  Apparently  the 

Railway Board and the Railway Min

istry are not able to—I would not say 

they  are unwilling arrive at  a deci-
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sion on this.  Thie point was mention

ed by my hon. friend, Shri Tulsidas.

Sbri AIas«san: I did not say  that 

we intended to entrust the  Railway 

Rates Tribunal with the work of im- 

dertaking a review.  But it is  pro

posed to undertake such a review.  I 

said so.

Mr. Deputy-Speaker; But  it is not 

through this agency.

Dr. Lanka Snndanun: Here are two 

mechanisms available to the  Railway 

Board.  “The Tribunal has not much 

work”, these  are the words  used by 

him.  Why can they not continuously 

review the freight structure in terms 

of the economic, industrial and  other 

conditions?  Why should petitions be 

made to the Tribunal?  Why can they 

not have a continuous process of  re

viewing having regard to the economic 

and industrial tempo of the land?

Shri Alagesan: It shows that  there 

is  nothing  much wrong  with  the 

freifihts structure.

Dr.  Lanka  Sondaram: My  hon.

friend has given me the point.  It  is 

thoroughly chaotic.  There is no con

sistency in the rates and fares  fixed. 

That is why I quoted the figures from 

station to station, but I do not want to 

waste the time of the House.

Shri L. B. Sbastri; Does Dr. Lanka 

Sundaram consider it advisable for the 

Tribunal to deal  with this question? 

Because, that is more or less a quasi

judicial body and the cases  referred 

to it have been about the propriety of 

the rates.  If any committee has to 

consider this matter, it cannot certain

ly be the Railway Rates Tribunal.

Dr. Lanka Sundaram: My  answer 

would be very simple.  The  Railway 

Rates Tribunal waits for complaints to 

be made.  If my hon. friend the Rail

way Minister does not want it to deal 

with the question of rationalisation of 

freights, let him appoint another body. 

The Tribunal is a statutory body, and 

there is an obligation to maintain that 

unless we amend the constitution. But 

what 1 am urging is the urgent  ne-
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cessity of rationalisation of  freights, 

for without that the tempo of indus

trialisation  will  be  affected  and 

matters  under the Five Year  Plan 

will not be properly handled by the 

Government in the coming years.

Having said this  I would  like to 

make two other observations.  I  am 

not happy that the Joint  Committee 

was unable to arrive at any—what you 

call—reasoned conclusion whether the 

Railways are a commercial imdertak- 

ing or a public utility undertaking.

Mr. Deputy-Speaker; They said it is 

a combination of both.

Dr. Lanka Sundaram: Because  my 

whole argument is this.  I say  very 

seriously and sincerely it is the type 

of manipulation of accounts—manipu

lation in the general sense, not in the 

defalcatory sense—the channeling of 

all  funds into  various  pockets and 

their re-grouping; and untH and  un

less you arrive at the conclusion whe

ther they are a public utility concern 

or a commercial concern you will not 

be able to lay down policies  which 

will solve the problems.

Mr. Deputy-Speaker: What  is  the 

view of the hon. Member?

Dr. Lanka Sundaram: It is a public 

utility, pure and  simple.  Take  the 

other things.  Telephones are a public 

utility.  Posts are a public utility. If 

I post a letter to Ghaziabad  or  to 

Dhanushkodi there is  no difference.

Mr. Deputy-Speaker: Therefore, any 

amount of deficit can be allowed?

Dr. Lanka Sundaram: I  am  only 

drawing a main parallel.  These are 

public utility undertakings, and  this 

Hou.se must pronounce itself on  the 
point.

Mr. Deputy-Speaker: No question of 

balancing the budget?  It may end in 

loss, and the general tax-payer must 
go on paying?

Dr. Lanka Sundaram: He  has paid. 

If I can draw a comparison, under Sir 

Andrew Clow for a period of years the 

Railways never paid any  dividend to 

general revenues, and—I am speaking 

off-hand—about Rs. 60  crores  were 
written off.
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Mr. Deputy-Speaker: Does he  sug

gest to the House to do that?

Dr. Lanka Sundaram: I am not satis

fied with the milk-and-water recom

mendation or conclusion  reached by 

the Committee, that it is a combination 

of both.  I want to have an opportu

nity of saying that it  is  a  public 

utility, and I hope I am  given that 

right.

Secondly, on the question of divid

end rate, I think four per cent  is 

too high.  I would rather say  three 

per cent, is just about the appropriate 

rate.

Mr. Deputy-Speaker:  There  are so 

many minuses there.

Dr. Lanka Sandaram; I am  coming 

to it,  I have pointed out  paragraph 

.’0 of the Report wherein it is said that 

in case the railways  are  unable to 

pay, the general revenues should  be 

again asked to pay.  Why these cross

movements from the railways  to the 

general revenues and from the general 

revenues to the Railways?

I think the House is entitled to ex

press its very clear opinion on  this 

matter, but the amendment is only for 

raising  a discussion.  I will not  be 

willing to force a division  on  this 

point, because I have always under

stood that amendments are for focus

sing attention on any vital issue in

volved as the particular Member who 

puts  down  the  amendments  wants 

them to be understood.

Shri N. Sreekantan  Nair:  I have

sponsored  a  two-pronged  amend

ment to the original Resolution. One 

relates to Recommendation No. 2 . 1 

consider that four per cent,  is  too 

exorbitant and  only  3i  per cent 

dividend need  be paid for the next 

five  years.  The  second  part  of the 

amendment  concerns  amenities  to 

passengers.  The amount  that  has 

been allotted for this purpose in the 

past was only Rs. 3 crorê and 1 am 

suggesting that it may be raised to 
Rs. 4 crores.

To a certain extent my arguments 

have  been  touched  upon by  earlier

speakers.  I also feel  that the  re

commendations  of the Railway Con

vention  Committee  are  not  satis

factory.  The  tall  claims  made  by 

them that they have taken into con

sideration all aspects of the  railway 

services cannot also be  accepted  in 

the light  of  the  recommendations 

made  by  the  Committee.  The  re

commendations  of  the  Committee 

give me the impression  that  they 

conceive of the railway services as a 
mUch-cow got on hire which should 

not  be  fed  too  much  but  which 

should be kept on starvation rations 

and milked as often as possible, and 

milked dry.
The recommendation  on  page 8 

brings out the real attitude of  the 

Committee to  the  Railways.  They 

say;
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General  Tax-payer  is 

the  oiiner  and  sole shareholder 

of the Kailway Undertaking and 

as  would expect a  return

not only to meet the interest ob

ligation on the  capital  invested 

but  also  a  reasonable  dividend 

thereon”.  .  '

This attitude leaves no doubt as to 

how the railways have been conceiv

ed of by the Committee.  It is  not 

conceived of as a public utility con

cern  at  all.  It  is  conceived  of,  at 

best, as a  money-making  machine.

The arguments advanced also  are 

very funny.  An  argument advanced 

is that the railways would have  to 

pay a higher rate of interest if they 

float a loan in the open market,  a 

higher rate of interest than the rate 

of  dividend  actually paid by  them 

to general revenues.  That is the ar

gument advanced.  It is  a  strange 

argument,  advanced in a  Shylockian 

manner and not in a reasonable man

ner; an argument which rto Govern

ment can  adopt  towards  its  own 

railways or to its own people.

Another argument that has  been 

advanced is that the railways  have 

been paying Rs. 7 crores over  and 

above  the  normal  interest  charges 

during the past  five  years.  That 

should not be a reason to extort more
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money from the railways or to con

tinue  the  same  interest,  especially 

when they are working at a loss.

The Railway  Board  has  declared 

that there w(̂ d, be a short-fall  of 

Rs.  31  crores  if  interest  at the  ori

ginal rate of 4 per cent, has to  be 

paid.  The suggestions given at page 

7 to cover up the deficit are also not 
quite  acceptable.  As  you  vourseU, 

Sir, have read out the portion, I will 

only refer to  the  earlier  portion 

where they say:

“A review of the financial pros

pects  of  the  Railway  Under

taking  for  the next five  years 

on  the  basis  of  the  pre

sent rates  and  fares  furnish

ed  by  the  Railway  Board 

disclosed  that  if  the  Raflways 

were to continue to pay dividend 

at 4 per cent, during the  next 

five years after meeting all work

ing expenses and providing ade

quate contribution to the Dejffe- 

dation  Reserve  Fund,  there 

would be a shortfall of Rs.  31 

crores  during  that period.  This 

short-fall,  the  Railway  Board 

hope, could be made up  partly 

by a moratorium in  respect of 

the payment of dividend to  the 

General Revenues on new  lines 

during  the  development  stage 

and partly by minor adjustments 

in fares and  freights,  without 

having recourse to a general in

crease in them.”

There are two  suggestions.  The

first is moratorium.  That only  puts 

off things  and  enhances  the  dead

weight of  the final loan,  and  post

pones the  evil day to a later  date.

As  regards  adjustment  in  Ireignts, 

any adjustment cannot serve the pur

pose.  It cannot be a decrease in the 

fares or freight.  It can only be  an 

adjustment to  increase it.  Naturally 

it is not fair that we should increase 

our fares and freight when there is 

general economic depression  in  the 

country and money is  scarce.  Any 

attempt at adjustment by way of in

crease In freights and fares  cannot

be tolerated by the  people.  Hence, 

the  only  reasonable  course  which 

appeals to me is to reduce the over

all interests by Rs. 61 crores  every 

year or to bring down the rate  of 

interest by one-fourth.  That has also 

been the suggestion thrown out  by 

Dr. Lanka  Sundaram  towards  the 

close of his speech though he did not 

bring forward an amendment.  Yet, 

I feel that the general revenues have 

a claim on the railways.  It  cannot 

be ignored that they are paying 3',17 

per cent, interest now and they may 

have to pay something more later on. 

Therefore, instead of three per cent, 

I have suggested 3i per cent.  If the 

general tax-payer as owner and sole 

shareholder  wants  to  extract  any

thing more, it will only kill the goose 

that lays the golden egg.

A comparative study of the British 

Railways with the Indian  Railways 

shows that during the war period, the 

private  companies  got  only 3.75  per 

cent,  interest  on  the  huge  capital 

they  had  invested  in  the  British 

Railways.  The  companies  got  only 

£ 43  million  for  an  investment  of 

£ 1148 millions.  During the past few 

years, the British Government is pay

ing a very heavy subsidy to  main

tain  the  original  rate  of  remunera

tion to the private companies on the 

basis of the second  Agreement  in 

1941,  which  still  holds  good.  The 

British Exchequer is shelling out £ 15 

to 20 million  every year to  main

tain  the Railway service.  It is  at 

such  a  time that  our  Government 

comes forward and says that the rail

ways should not only fulfil their ob

ligations by way of interest, but also 

contribute substantively to run their 

Second  Five  Year  Plan.  I  cannot 

understand this; nor can I appreciate 

it.  We demand that the Government 

of India should not  behave like  a 

money lender and a village  money 

lender at that.  Even if the rate  of 

dividend is fixed at 3i per cent, even 

if we concede that the average mini

mum rate of interest will be 3;18 per 

cent for the next 5 years, there will 

be -32 per cent, as a dividend  over 

and above the rate of  interest  for
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general revenues.  To raise the bogey 

of  the  tax-payer  is  futile  in  India 

because the vast  majority  of  the  - 

people of India do not pay much of 

a tax except perhaps the  sales tax 

which is generally considered to be a 

curse.  So far as the common Indian 

citizen  is  concerned,  he  would-  be 

happy even if the  tax-payer  pays 

something more, provided his  fares 

are not i-ncreased.

[Shri Barman in the Chair]

Another weighty reason for lower

ing the rate of interest or  dividend 

is the steady running out or liquida

tion  of the assets  of the  railways. 

As  has been pointed by  the  hon. 

Member Shri Tulsidas, the  Reserve 

funds are running out.  They had an 

opening  balance  of  Rs.  122,82,85,000 

in  1952-53.  The closing balance of 

that fund in 1954-55 is estimated to 

be  Rs.  98,16,17,000.  In  two  years, 

about Rs.  24,66,88,000  have  been 

swallowed up.  The Railway Develop

ment  Fund  had  an  opening  balance 

of Rs. 22,47,85,000 in 1952-53 and the 

closing balance in 1954-55 is estimat

ed  to be Rs.  13,66,30.000.  Another 

sum of Rs. 8,81,35,000 have run out. 

On the whole  about Rs. 33,50,00,000 

have been used up from the reserves 

during the last 2 or three years.  In 

the future years, it is quite  natural 

and it is also admitted by the Rail

way Board and the Committee  that 

the claim on the reserves would  be 

of a higher order.  If this House in

sists upon getting a 4 per cent, divi

dend, as has been pointed  out  by 

Shri Tulsidas, there will be no  re

serve at all for the Railways. Hence, 

I plead that the rate may be reduced 

to 3i per cent.  Of course, I have no 

objection if it is reduced still further. 

But, I do not think in the overall in

terests of the general iinances, it can 
be done.

Another alteration which I  plead 

for before this House is to raise the 

minimum  allotment for  amenities to 

passengers or to all users of railway 

transport, as It is called  now.  Ori

ginally, it was fixed at Rs. 3 crores. 

We know that a number of new lines 

have been started under the  First

Five  Year  F>lan  and  another  1500 

miles  of  new  lines  are  contem

plated  under  the  Second  Five 

Year  Plan.  In  spite  of  the  fact 

that the overall mileage is expanding, 

the minimum  allotment  under this 

head has not expanded.  That is not 

fair.  Then, again, the RaUway Board 

has recommended and the Committee 

has accepted that other items such as 

putting up goods sheds, platforms for 

passengers, and other items of work 

should also be added on to  it.  On 

page 12. there is a very  funny re

mark, if I may be permitted to say 

so.  It is said ;

“The Committee considered tne 

suggestion of the Railway Board 

that the scope of amenities to be 

provided may also, in future, in

clude aU ‘users of railway trans- 

porf; such as  improvement  to 

goods sheds, loading and unload

ing platforms,  waiting sheds for 

the trading public,  etc.  They 

understand that such an  exten

sion of the scope of this  Fund 

will not in any way impair  the 

progress in imjHroving the ameni

ties to passengers  for  which a 

provision of Rs. 3 crores per an

num was earmarked by the 1949 

Convention Committee.”

It is very strange how the Commit

tee was made to understand that it 

would not affect the amenities to pas

sengers,  even when other items  are 

added on to it  It is a commonplace 

dictum of logic, as well as of mathe

matics that the part is lesser  than- 

the whole.  Here I  am  "told,  the 

House is told and the Committee has 

been told by the Railway Board that 

even if new items are added,  there 

would not be any difference in  the 

case of amenities for passengers. That 

cannot  be.  Therefore,  on  two 

grounds, I plead that the minimum al

lotments for amenities to  passengers 

must be  increased.  One  is  on  the 

ground that the overall mileage has 

been increased and will be increased 

by  another  1,500  miles  during  the 

next five years.  The second  ground 

is that  other items, such  as  goods 

sheds,  loading  and unloading  plat

forms, etc., are being added.  Ther**
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fore, I  plead that this sum of Rs. 3 

crores may be  increased to  Rs. 4 

crores.  I have no  objection to  ac

cept the  amendment tabled by  Shri 

Damodara Menon saying that it may 

be raised to Rs. 5 crores.  That would 

not be too much because there  are 

two items under which  increase has 

to be made.  That can be accepted as 

a fair standard.  But, if this  House 

thinks that it would be too much, at 

least a minimum of Rs. 4 crores may 

be set apart for amenities to all kinds 

of users of the railway transport.

Bringing forth these  amendments 

to the notice of the House, 1 conclude.

Mr. Cbairman: 1 call  upon  Shri 

R. D. Misra.

Shri Damodara Menon; Mr. Chair

man,  Sir,  the  Deputy-Speaker.  be

fore you, said that Movers of amend

ment would be called before  other 

speakers  are called.  I am the last 

Mover.  There were three Movers of 

amendments.  Therefore,  I  hope  you 

will give me a chance.

Mr. Chairman: 1 shall give him the 

next chance,

ift airro ̂ 0 :

<4si anfTTiRr 1  vttw  ^

irzn,  ^

 ̂  ̂ VwT  arrHT

3r5PT

 ̂   ?rq7II 5RT7T ^ 4 I

I  ̂  h r q i OT5T

gir ^

wAa-  ̂ ^

an<ii JTif I ^

4  ̂ ^   =T̂

âiT  I  ̂  ̂

ir̂  ̂ 5 W  ̂

farm art"? ^

T  arr  ̂ ^

 ̂  f   arf?  <5if=Nrer 

srfv m   >̂r  ̂   »rnft i  ^  

ar«W  ̂ '(V  =1̂  ̂ ^

 ̂  t I tfî rar  ̂4m <R

 ̂ 3IT ipj  1 arf?  ?ft=T

=T air r̂»r  ̂  ^

iV m 1  rff  W s'  ¥  JTtci;*r  ?kT  ar 

 ̂  stre' #  4'hiV« »<   ̂ fr*»T

VT aift v fiR  ̂  ̂ ^

VTI  e W  ̂  iM frv

^  JTO ?3nrff ?TT >raT

N:  y»nwtf?

#  ?7T  I ?Tr arpft

m  W  5rrr«T ̂  1 ^

 ̂1  <rf̂  ̂

 ̂  ’Eiŵ  ̂  I

r*r  ̂  JTtci;*r  ̂  fsf  ̂   ̂  ^

 ̂\ di  ̂

MiW'MKfd   ̂ 4*̂ 7h-  ast  >»?  ei*;*is   ̂

3tw 3if  T̂j}̂ ̂

I ^   anrsft tw  înrtr art"?

Vqjq*ii  ̂ V'li  I

tw iw  5lf jW  !T? f  1

T̂tr ar?  ̂  ̂  ̂d-ii

fraH   f   I  ĴT95f  ̂ ?5T̂

iT  ̂  ̂  rnfep si? ^

^  n̂rhiiT i ^ hnHT ?rw  sPTTfr

«pra- if   ̂ hrtRT  tmr âtr f 

3-W rmr>ft?hTrf?TT=T ?̂kTfl

 ̂ H7  ̂ VWT

aiiJi  I rfhr Tt?'I  rif ipF «slc/  ̂ ^

tfw   ̂ arf̂  ift  f I

ar̂r  ̂   ̂   ̂  ̂ n M

r,W  TO’ ^  ̂  4 JIK  I

 ̂ ar̂   chf ^
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ann qra OTfT  arr̂r, arî
^  Tjg- ̂  hi ^ =nft arrr

f  ̂   ̂  

fjrtfiTT ̂n̂?T3 atft ̂  arî ̂

fi* ferr̂ <r  ̂  i ^

 ̂îdiT'ir  ̂r*r  ^

W JT  ̂ tRT  ?T  1  ̂ ’T ^

ĵH4i~ar 5 3tft 4̂ anrt ThTi«;<

flT?T w  ̂̂   <1;̂

ĤFT  ̂ isWiiRr  ̂  1   ̂   ^

 ̂  ̂  ̂  ̂  ̂   5TW

 ̂   I   ̂   ̂   ̂  ̂  ^

f 1 ipr t?iT tfw  ̂»?r ̂ s r  ̂ ̂  ^  

!sw ̂ T?iT ff 1 îl''»*i' anr  ^
 ̂  W, *̂rnT«̂ ̂  f f* ̂  f^r  ̂»T?f̂ 

5mn t I T=r̂ ?T5r t̂ rfâ  itrrĝ   ̂ 

t̂r?  ̂  ̂I -a -iJ ’K ̂ Î’T  ^

Tp tn?; iTT»i;ffr  fJTOW < I =̂

T  ̂5if?'  ̂>n̂ 4=  OT  ̂  ^

5̂̂ «ff fftarir 5Wtt̂ aiK̂ t? ̂

51̂ f '̂rat f I
Tp artpft iT̂ fiTHM anwr *in«Hi 
g; 1 5̂ft ?nr7Tf #  r̂rriT ^

 ̂  r  3T jMrgTT Ĵ=?f=T 

f  ?? I T̂TT T̂JT?  ̂^

 ̂ 'ft«IT # I   ̂  ̂  ^

 ̂ITT   ̂   ̂   ̂TŜtr  ̂I

 ̂4“ ’irf MiW'Mî's  airax 
 ̂   iicp tjwhr

 ̂ ?rf 31  ̂I w  'T̂  ̂  ̂   ̂ 

■tTF̂ifiT f 1 ip̂  T*<?hw< W*r   ̂

anf W?r ?wi   ̂5nc=T  ^
hit  ̂   ̂ 5nc=r 'T̂

 ̂ »(; traRn̂er  ̂'

J||?<i(WI'̂ W 5̂tf  ̂ *1/ 

m I  f5T  ■9R  Hlt̂«t̂ ^̂  ^
 ̂ a;,«-j W  ̂3f)̂ ?T<̂  g;?'  ^
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sft I if Jf w = ! ̂ ?Tir*r ¥  ̂  f« «nn

anr r ̂  ̂ m fr̂ rf jf   ̂ sic ̂

 ̂ t  ̂   ̂ ^

arfj  ̂ 4,  ̂  'T̂ iT̂T KiT=r   ^

OT   ̂ ^

am f  ̂  3nm   ?T  ■si't'ii  I

?<<?'H<̂< WIfT =T 3TT *!Wff  ̂  ^

 ̂ T̂r?  ̂  1  ’Tl =t# 3IT ân

i?wkr ^  3if? ĉ ŝi

 ̂  «ft arft   ̂ 'jfsnfwf

 ̂ irer ariTnr  »?r, STf ̂ 4i ̂   ’T̂ft  JT>n
»n5?r-amnr 5! ̂  ̂   ̂   ^

a r;̂  sflfW   ̂ ^

q?HT̂ âlT aift fTW    ̂ W  'fl't'il

3̂11 I *P ?nf̂ fl’ 1̂  ̂ ^

aimTT  ?N i i\i<  7̂  ̂  ̂ ^

 ̂   ̂   Ĵ nt'Sff   ̂  ^

anTW t̂ rar atft  >®râ

3̂tT 1  ̂ 4̂ *'*  =̂  ^

sm   ̂ W7T  ̂ ^  ’’T^

j j'e :t ^mn 1 «J?   ̂   ̂ '’>'<'»**•

#1

 ̂  '«tw : if  ̂  ?it  airq̂

WT5 35 T̂tnr '̂ S'f!  y  I

«ft anro ô »̂rw : rff 5̂

«rraf  ̂ |"yf?re '*>̂ 1̂ 'ai?ai ^

?r?  ̂?w  otiH- 

 ̂   ̂ uTirar # 1

m  ̂  k;  5^

grair  ̂ ̂ "TOr ^

iW)=

Tg>i,WFT jf   ̂  I 'mr ^

tTTR l)= =f̂ «ft 1

Mr. Chairman: Order, order.  Tto

is not strictly relevant.  The issue B 

how to divide the  income or the re

venue.  He  ;hould  also  remember 

that he will get not more than  15 

minutes from 1-SO.  That also he has 

to keep in mind.  Besides, this is not 

strictly  relevant.
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aiwo ̂ 0 ^

 ̂  ̂   ̂  ̂  

f ^   ̂   ̂ liWrtr 3tft 

.̂-f5T!=n  ̂  i jf  ̂  «}

?ir  ̂  ̂   JTT3

5T̂ 3r «<q> r) I aif?  f«raM̂ T5r

VI   ̂    ̂  ^

T̂5iT # I arrR r*rer liW W  

fiRrar  at ?it  d «»l  ari*?  m m

 ̂    ̂  ??raT  ?»T5RT I

vfiVrr   ̂ ifi#  ̂  ̂  ?*raT f5Rf 

*pt  ?nrai  #  fjfsid  fug îfV^R

 ̂   W   #  I   ̂   yJil’WO'it

wi T?r  ̂I   ̂ TTOT T?r »JT 

T̂ff *)*̂ <ii  ̂  iw ̂  ̂  ??r3

w  3̂tr I  3fT   ̂ <iwF  ̂ffnt q>iM'ii

?t? ̂  T<nm  ̂IW   ̂BW ^

IJHIifC  ̂3lf?  <TOK( ^

ÎW v;«i>a€  ̂I <fi*i  ̂   ̂ VTH

J?f5i;q "(T I  ̂    ̂ ^

 ̂qwF »THT I lf1>

«<;♦<< iT̂ ?«<ai t

M W ? ar?T 4 ?I? JIPTrIT  ̂   ^

at  «•? W  r̂gr ^   »r?  pw

?c <̂» c  ̂ ar? 5 tfT> ni ^ I

«0 tjrro  if̂ o   ̂  (srrw-JTwr)  : 

< fi*i   ̂<hl̂  ̂  ̂3nT >̂J*d ^

n̂rv  ̂̂  tj  ̂I

«ft anw ĵ D ?»w ; jf 51? T̂?r  ^

HifT  ̂"mr  ̂ JTnrar  ̂  arts' 

 ̂ ^   ?V5[T  atf?  ̂ 3^  ̂  ̂   fTT

!?!¥  ̂ fcTsre sS trf? T? 5 «l*iW f̂r?n mii<< 

atft  ̂ qw   ̂ 'iVst ipit t?t

T?  ̂   fffK I  ?ir  3T?  ?t

HT  ̂ 5c<Mt/̂ M  <11 t

MlM«l*iti 4 ‘tlW tf   ̂  >rf?'  ̂ 

!3ir  ̂ 'Trf+’d'  '♦I'g'HT  g lW   ̂   m  i  ^

if ̂  ?H*)l<rl‘ ^  ̂ Jf?  ^

»pt   ̂   ’RT #   atf? 1 ̂

^ V?tn fC[   ̂  ®T3 ^

*ft  Tî  ̂ <fNlT  ̂1  ̂   ^   ^

 ̂ 5 W   <n  ?T?  frqts' i

?«tw> »f  frrô   ̂  =i5?i  ^

fimi? F  5; I

aPT ?t?  T51IT if  ̂  ^

 ̂  gRnr f jrf ^  rtr ?rqî  in 

?Tn̂ srat ?w  ̂1 ŝ ri

 ̂ 5iraT #  ?TT  W c? ̂   J?PT  I

5TT fW s'  ̂ ̂ «-t ?r lat ^̂ rar  ^

 ̂  ̂ f  5it T

>pf  ̂ I  5lt ®T?  ̂:

“(a) a small fixed  percentage 

on the  Capital-at-charge,  plus 

sharing of profits after payment of 

interest.”

Ĵpft  ̂ <<T̂I

 ̂ ̂   ̂ <ff?r w  ViMq w<ji anrfT t? 

VrtOI  ̂  3(f! ?t ?t VrtOI 5IHJI

aift ;̂;?nr «J<ii  ’T?  :

“(b) Interest on Capital,  plus 

a levy of Income-tax as on other 

Government  Undertakings  toge

ther with  or without any contri- 

•bution for investment, ^ed  or 

varying.”

*ipft  ̂ jf

aT̂t  ?npt  ̂  V f

?W  frniT afPT aif?   ̂«1> ’(R aitt  ̂ *114 <J
 ̂ t=T«Rr tam âir *it

3̂ti t?pr  ̂   =1̂  KW !■

 ̂  ?ii;  ̂  H;5r

?T(pt T?  ?t;?  ̂  f  aift  3 iw  ̂  IT

yr̂iT!  ̂  ̂ qsnr  ̂ ari*?

 ̂   fgrtt̂ rrt   ̂ h.h '+i ?n  Pŝ s'̂ s

Mem  ̂ am»il

!T̂TÔ r==w  ̂3FpEm jfhs-

5T̂ <<q^ tR  ̂ /rttj Si's'll \J«

tpifTEf ̂   ? ' ̂  amt

 ̂  ̂ fTT  W s ' jf T̂? ?TOT f  aTTR

=t  ŝ aVt  9srihr  Hpft 

ij'̂ rdf'gtr  *t= n fT ̂  ?t  ̂ti^

r̂̂lTT ^  *̂1  af̂ PT '3iH*i  ?1 T̂V"

 ̂  T)i>cJ *1̂ 1 <a  ?5ftr  971 W
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return on the expenditure incur

red on residential buildings  has 

not so far been settled  by  the 

Railway Board.”tRR 5IPniF

rs’  ̂   ̂ =T 1  «TT<r 

ann JJT  n̂riW«r 

 ̂ if 4  ^

anm kj<Mvi'ni ̂ ai  ̂  >ft 5tf

<t,--HTsf<ra' f apRT fr<n< ̂  sTTi

?̂jf =T if

jrei # I ann arf?

anfre ̂  fŴ r  ̂ ^

 ̂ T?HT 5it rWt ?t?  ^

f't'TiHI *fT? >3̂  V<HlV  tt'tl

^ T  1 jW ?FT if  ^ arpft

frqfs' »f <5̂ 2̂  rfj «

 ̂ »f  ^

 ̂  »r rHVT  flEPf riT

 ̂  W  t  ̂  >n ̂  *f qw=?f «4«P̂  

?hft f \ ^

<r# r5if  ̂aift «r̂

 ̂arf? 3frâ^

f̂-3 W aiFfjft ̂

iniT  ̂  ^ fnr  ̂ îrsre shft

# I  if fr«Tsr T?nt ̂  irt ̂rVkr f ̂  

nw ̂ aift T=̂ ̂  if af̂ ?̂OT4

qrfW I ^

■ >n  <T̂ie'̂<r  ̂  ̂ *f kl*

A  >n̂ »fVâ wŴ a»Fr

fsctrar «tr ?HV̂ anft ?w  wW 5̂ 

»pr  ̂ WtRT 5W V̂ir if

T‘<t.<i'i)   ̂ 1 fW s'

 ̂ "Jt T? tR ĥf̂ M151  ̂

V til T’̂ <<i ̂ an ̂ :

“The Committee,  however,  ob

served from para 42 of  the Audit

Report,  Railways,  1951  wherein

pointed attention has been drawn 

to the inadequacy of rent realised 

for railway quarters.  Even in the 

Audit  Report (Railways),  1953, 

which  was presented  to Parlia

ment on the 19th May, 1954,  it 

■was observed that the  question 

regarding the adequacy  of  the

wfs' =T  ̂îlJT  <41 I

inft  ̂ f t?5  iTf̂  ^

afft 5T>f ̂ Ni ̂  if 3T? 3|>7

>sVn  grfW  5V?hj  ^  

if  ?f=n grfr*f I rs’

 ̂  <1̂  ̂ =T?fN(T ̂  5̂ T?T ̂   fsRpft

Jiw-j-fl   ̂  ̂    ̂  qrfW ̂

=T̂   ̂I arf?r5 frqfs' »f iM frrai
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port also, the return of rent  ob

tained on  residential  buildings 

fall short of 4 per cent for cer
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Shri  Damodara  Menon:  My

amendment  deals  with two  altera

tions that I want to make in the re

commendations of this Committee.  I 

want the rate of interest payable to 

the general revenues to be reduced to 

3.18 per cent.  The second alteration 

I wish to make is that the minimum 

contribution  to  the  Development 

Fund  must  be  increased from Rs.  3

• crores to Rs. 5 crores.

The hon. Minister in his  speech 

today stated that the Committee con

sidered the question whether the rail

ways should be run as an  entirely 

public utility service, or whether any 

profit consideration also must  come 

in its working.  He also stated  that 

the Committee after careful consider

ation  had said that  in the context 

of our country today, when develop

ment works are being undertaken, it 

will be necessary for us also to see 

that the profit motive is  maintained 

in the working of the railways.

I  understand that we are planning 

-for  a  welfare  State or  a  socialist

State, if we are to follow the state

ments of the Prime Minister himself. 

The railways are the greatest public 

utility service we have in tliis coun

try.  If we cannot make a beginning 

now in the matter of this public uti

lity service and run it  entirely on 

the basis of the  utility  motive,  I 

think we shall be doing an injustice 

to the principles we hold  so  dear. 

However, that is an  academic ques 

tion.

Even granting  that  during  the 

period of the Plan,  when  huge de

velopment  works  are  undertaken,  it 

must be possible for us to run  the 

railways on profit motives, I want to 

put it to the hon.  Minister  whether 

development of the  railways  also 

does not become part of  this  all

round development.  Should we  not 

find provision for the development of 

our railways?  Should  we not carry 

our new lines to the  many  places 

where they have not reached today?

II we are planning an expansion pro

gramme for the railways, where are 

we to find the money for that?  The 

money will either have to come from 

the profits made by the railways, or ’ 

it shall have to be found by Govern

ment  advancing  money to  the  rail

ways  by way of loan.  If  Govern

ment are to raise the money, they may 

either have to borrow from the open 

market or from  foreign sources,  or 

they may  have to  raise  taxation. 

Mow, if the railways are to make the 

money, in  view of the very  grave 

statements  made  by  the  Railway 

Board,  they may also have to raise 

the fares and freights.  Both these, I 

think, are equal evils so far as  the 

general public is concerned.  I would 

say, so far as it is within the range 

of possibility, it must be our endea

vour to see that railway fares  and 

freights are not raised at the present 

stage.  I do not share the misgivings 

of many of my hon. friends  about 

the advice tendered by the  Railway 

Board.  I am referring to what they 

have stated  about the result of the 

payment of 4 per cent,  interest  to 

th« general revenues.  They gay that
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if 4 per cent, is  maintained  after 

meeting the ordinary  running  ex

penses, and also making provision for 

the  Depreciation  Fund, the railways 

will have to meet with a shortfall of 

Hs. 31  crores during the coming five 

years.  Now,  how  are we  going to 

make up this deficit?

There is a suggestion made by the 

Committee that when  advances  are 

made  for  the  construction  of  new 

lines, a moratorium in respect of in

terest may be made by Government. 

That  view  is  also  acceptable,  I  un

derstand,  to  the  Railway  Board.

But even after issuing such a  mora

torium,  the  RaUway  Board  are  not 

quite sure that they will be able to 

cover all this deficit.  They want some 

adjustment  in  fares  and  freights— 

do not know what exactly that means. 

And  they go further  and say that 

even  if  all  these things  are  done, 

there may not be any money- for con

tribution  to the  Development Fund 

from  the  resources  of the  railways. 

Now,  I  am putting  to  the  hon. 

Ministrr and to this T̂o'.ne whether, 

in vif  of this recomra iidation, and 

this  warning  given  bj-  the Railway 

Boat'C!  it would be fair for us to say 

the-  •- . niu.st stick to th'.s 4 per cent 

divics-'.ad that the Committee have re- 

comm..n..cd.  Now, the usual rate of 

interest  at  which  Government  are 

borri-..-,'ins is at present u.l7 per cent.: 

it may go up to 3.18 per cent, in the 

coming few years.  So I have put it 

at  3.18  per  cent  on the capital at 

charge  as  the  contribution of the 

railways  to  the  General Revenue*. 

Thai would  probably  give the Rail

ways some amount of profit by which 

they can foot other bills.

Now, in a paragraph in the Report, 

the Committee have stated something 

about the test of  remunerativeness.

• The Convention Committee in  1949 

recommended that 4.25 per cent must 
be considered as proper remunerative

ness so far as the Railways are con

cerned. Their calculation was that after 

deducting 4  per cent, payable to the 

general revenues, there must be .25 per 

cent, surplus, and that would be fair 

remtmerativeness,  according to tnem.

But  the Railway  Board say  that it 

will not  do;  they want  it to be at 

least 1 per cent. Now, the reduction 

that I have suggested wiU give that 

1  per cent.,  and then the Railways, 

even according to the Railway Board, 

may be  run at a remunerative rate. 

Therefore, apart from the considera

tions of profit motive or of a public 

utility service in general. I would sug

gest to the hon. Minister to  accept 

this suggestion of mine that the rate 

of dividend payable to the  General 

Revenues be reduced to 3.18 percent.

Another suggestion I have made is 

regarding the Development Fund. As 

is  apparent from the Report of the 

Committee,  mbre  burdens  are now 

being  placed  on  the  Development 

Fund, and the Railway Board  give 

us  the warning that  there may not 

be  any contribution available to the 

Development Fund in the future. Hie 

Committee say that the cost of quar

ters  for  Class III  servants  of the 

railways must now be debited to the 

Development Fund;  .they also want 

that  unremunerative  opo'ating  im- 

provemoit works  costing  more than 

Rs. 3 lakhs be wholly undertaken by 

the Development Fund.  That means 

new  burdens  on  the  Fund.  Then 

what will remain for improvement of 

the conditions of the travelling pub

lic?  Even  now, in  almost  every 

Budget Session,  we are  hearing  of 

complaints;  they are true also; the 

Minister  knows  and  the House  also 

knows.  The condition of  the third 

class  passenger  is  very  pitiable.  I 

know  that  some  efforts  are  being 

made; I do not  want to  minimise 

them.  But  more  efforts  must  be 

made  and  there  must  be  more 

money  available  for  passenger 

amenities,  and  that  has to be  got 

from  the  Development  Fund. 

Therefore, I  am making the sugges

tion  that  the  minimum  contribution 

to  this  Fund should not be Rs. S 
crores, but Rs. 5 crores.  I am sure if 

my  suggestion  regarding  the  reduc

tion of the dividend payable to the 

general revenues is  accepted by the 

House, there would be money enough 

to make a contribution of Rs. 5 crores 

to the Development Fund.
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Therefore, I hope that without go

ing into the general theoretical, ques

tion of a public utility service, even 

at the practical level, the suggestions 

I have made will be found acceptable 

to the House.

Shrl  H.  N. Makerjee  (Calcutta—

North—East):  The Resolution before 

us intends to retain the status quo in 
railway  finance,  and my  grouse 

against  the  Resolution,  and  against 

the Government, is that they betray 

a total lack of a real idea regarding 

the role of  railways in a develop

mental economy.  As far as we are 

concerned, we do not object, on prin

ciple, to the payment of the dividend 

to  the  general  revenues, because, 

after all, our investment in the rail

ways  represents the  State sector  of 

capital  and  there is no reason why 

that investment should not bring in 

a proper return.  There is, of course, 

something in the nature of railway 

which  has  always  to  be borne  in 

mind when we try to ascertain what 

should be  the proper return to  our 

investment, and that is why we have 

to discuss from time to time resolu

tions of this sort that are presented 

before this House.

I  should suggest that it is  very 

imjxjrtant that we nm our railways, 

as  well  as  other  State-sjxjnsored 

undertakings,  efficiently,  more  effi

ciently than is done  by the average 

commercial  concern.  But  there 

would  be  a  difference, namely,  that 

after all, those who are in charge of 

the railways  or  of  State-sponsored 

imdertakings are supposed to  repre

sent the interests of the people and, 

therefore, they would run these con

cerns  just  as  efficiently  as,  perhaps 

even more efficiently than, the com

mercial  undertakings, but,  at  the 

same time, would look after the in

terests of the people.  It is from that 

point of view that we have to discuss 

this Resolution.  That is why  I say 

that I  do not like that we should 

commit ourselves to the payment of

* certain rate  of dividend for  the 

next five years.  Five years may be

• ihort  span of time, but  the next

five years  are a  very crucial period 

in  the  history  of  this  country,  be

cause, after all. Government say they 

are  going  to  have  the  second  Five 

Year Plan and in the context of that 

Plan,  the  role  of  the  railways  wiB 

naturally be very much more expand

ed than it has been so far.  So I do 

not see why we should pin ourselves 

down to the obligation of paying ti> 

the general revenues from  the rail

ways this 4 per cent as dividend.  It 

may  be  that  on  one  occasion  the 

railways might pay even much more 

as  dividend;  on  another  occasion, it 

might pay much less, 2 per cent; or, 
as  has happened before,  there  have 

bean years when the Railways could 

not pay  anything  to  the  general 

revenues.  So we have to look at this 

matter a little more comprehensively 

with the interests of the country  at 

large  uppermost in  our mind.  And 

1 say from that jxjint of view, I do 

not like this  commitment;  I  do  not 

like  our being pinned  down to  this 

payment of 4 per cent, as dividend.

As has  been pointed  out by pre

vious speakers, this commitment has 
already landed us in some kind of • 

risk because, I find in page 7 of the 

Railway  Convention  Committee, 

which has been given to us, certain 

observations made  by  the  Railway 

Board,  which  are  repeated  by  the 

Committee.  These  observations sug

gest that under the rather euphemis

tic designation of ‘minor adjustments 

in fares and freights’, there is perhaps 

going to be some kind of tapering. 

There is going to be an increase in 

fares and freights.  This is stated al

most categorically towards the  end

•  of page  7.  It seems  the  Railway 

Board made 4his observation:

"They, however, stated tl- it this 

would leave no funds to  be ap

propriated  to  the  Development 

Fund”.

That is to say, if 4 per cent divi

dend is paid, after that there would 

be no fimds left to be appropriated 

to the Development Fund for financ

ing development  expenditure durias 

the next five years, “unless the tariff
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rates  were  raised  generally  or the 

quantum of the dividend liability was 

substantially  reduced  by  bringing 

down the rate of dividend”.

2 PM.

This  is an open  threat which is 

given by the Railway Administration, 

and the Railway Convention Commit

tee could  not make any  observation 

for our benefit which would reassure 

us that this threat is not going to be 

realised  in  practice.  Perhaps  the 

Minister today might give some kind 

of an assurance  that it is very  de

finitely  contemplated—I  hope  it  is 

very definitely contemplated—by Gov

ernment that in  the course of the 

next  five  years,  at  any rate,  unless 

something  absolutely  extraordinary 

supervenes,  there  will  not  be  any 

increase either in freights or in fares. 

That is why I say that we have to 

tend our railway finances very care

fully  and  that  is  why  we  have  to 

remember  that  we  have  inherited, 

along with  so many other things in 

this country, a somewhat evil legacy 

from  British imperialism,  and we 

have  inherited  even  the  accounting, 

devices,  as far as the railways  are 

concerned—and that is what we are 

discussing today.  T  do  not see any 

reason  why  we  ihould not  talic  a 

different view altogether. Sir, perhaps, 

on this occasion we might recall that 

after  the  railways  were  laid  in  our 

country  by  the  British  imperialist 

agency,  the  British  imperialists  took 

very  good  care to see that they got 

very much more than their pound of 

flesh. For nearly a hundred years we 

went on paying these interests  charges. 

In about twenty-three years or so be

fore 1949-50 they took away from our 

country about Rs. 678 crores by way 

of interest charges.  Even in 1950, we 

had to give up a certain portion of 

our sterling balances because we were 

supposed  to be indebted to  these 

British coupon-clippers for their great 

generosity for having laid some tracts 

of  railways  in  our  country.  Sir, 

every  foot  of  railway  track in this 

country has  been  paid  for  by  the 

blood and sweat of the people of our 

country and that is what we have to 

remember all the time.

In  those  days the  railways were 

starved  to  a  certain  extent,  because 

of this obligation.  So much  money 

was squandered in the early days of 

railway construction in this cotmtry, 

because  the British share  holders 

were  absolutely  assured  of  their 

per cent,  and any amount  of money 

could be spent, any amount of money 

could be spent by way of indenting 

all  kinds  of  things  from  England, 

and that is how things had gone on 

for so long.

We  might be  proud today to  say 

that we  have the  largest  railway 

system in  Asia, the fourth  largest 

in the world, and so on and so forth. 

But commensurate  with the import

ance of our country, with the popula

tion of our country, with the resources 

of our country, our railway tracks are 

still  very  far  from  being  adequate. 

Now my point is that in the earlier 

period,  in  the  British  period,  the 

railways  were  denuded  of  enormous 

sums of money in this way in  the 

interest  of  the  British  shareholders. 

Now there is no danger of that, be

cause whatever we get from the rail

ways will go to the general revenues, 

or would go back to the operation of 

the railways themselves. But let there 

be no denudation at the reveDuet tai 
a  manner  which  would  redound 

against the development of our rail

way  transport system.  That is  a 

point which is very important.  It is 

exactly there, that we get into a kind 

of dilemma, which perhaps the Rail

way Minister feels that he has  been 

confronted with. The dilemma might 

be stated somewhat like this:  that if 

the railways today have to contribute 

sufficiently to  the General revenues, 

that is to say, to the finances neces

sary for the Five Year Plans then the 

railways cannot expand in the direc

tion and in the manner desired. This 

is one of the horns of the dilemma. 

The other horn of the dilemma is that 

if the railways expand in the direc

tion and in the manner desired, then 

they  cannot  contribute  what  is  ex

pected of them to  the  Plan.  I  say 

this  is  a  most unreal  dilemma,  be

cause the crux of the matter is money 

and the only thing which those who 

put the dilemma before us can say is
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that there is no money.  I would say 

this.  After all I am sure some of our 

Ministers  here  have  taken  part,  for 

many  years of  their lives, in the 

sti uggle of the people and surely they 

would agree with me  that after all 

money is  muck,  and the  greatest 

capital that a country possesses is its 

people.  They are our resources; their 

ability  to work and their feeling  of 

exhilaration  in having a  country 

which is constructed nearer to  their 

heart’s desire.  That is the real crux 

of the matter.  If today we can get 

that feeling in the country, then we 

can  develop  our  Railways,  we  can 

develop them at a much faster pace 

than the pace which we have follow

ed so far.

I find  that  somewhere about  1908 

there was a report called the McKay 

Report which recommended in those 

days  in  1908  that the total mileage 

of Indian Railways should be increas

ed to at least  one  lakh.  Now we 

have  about 38,000 miles.  So,  what 

could be envisaged in i938 as a kind 

of practical possibility by a  British 

Chairman  of  a  Committee  which 

went into this matter is an envisage- 

jnent which today  see*ns to us  ab

solutely beyond our comprehension— 

even  our  imagination!  This is  a 

dilemma which has got to be fought 

back.  This is a cobweb in our mind 

which has got to be cleared off al

together.  How are we going to do it? 

It is there you have to get down to 

brass tacks.  And not being a finan

cial expert, I caimot go into the de

tails of the matter In the way some 

of my hon. colleagues might do.  But 

I  feel  that  there are  certain  things 

which are very patent on the face of 

it, which we should look into a little 

more carefully than we have done so 

far.  The question of over-capitalisa

tion has been raised, for example, and 

there is no getting away from.it that 
there  has  been  this  over-capitalisa

tion.  The assessment of the amount 

of  over-capitaJisation,  as  far  as  the 

Railway  Board  and the  Committee 

are concerned is Rs. 100 crores. Now, 

Sir, we know why over-capitalisation 

Is  made  in  the  case  of the private

sector  of  industry.  They  want  to 

have more profits.  That is why they 

bring  about  over-capitalisation.  In 

our case what do we find today? We 

have to look into the reality of the 

matter.

I would  like the Railway Minister 

to recall what has happened in regard 

to  the  capital  resources  of  concerns 

other than Railways.  I am told that 
in  the  thirties,  in the  depression 

period, most of the concerns in India 

deflated  their  capital,  because  that 

had to be done from  time to time. 

But because  of the guarantee which 

had been given to the British share

holders we find that as far as rail

ways  are concerned,  even when  the 

railways could not pay their way and 

had  no surplus  at all; even in that 

period there was no attempt to bring 

about an adjustment of the capital to 

the reality of the situation.

I .should say—I am  .speaking off

hand and not as a financial expert— 

that  the  over-capitalisation  in  our 

railways  has  gone  to  the  extent  of 

at least Rs. 300 or 400 crores and if 

we find out the reality of the situa

tion, then much of our trouble would 

decrease,  so  much  oC  our  worry  in 

regard to Depreciation Fund and De

velopment Fund and all that sort of 

thing might  also  decrease  to  a cer

tain extent.  I would like  the Rail

way Minister  to go into this  matter 

very carefully to find out on a realis

tic basis what exactly the total capi

tal resources of our railways are, to 

find out the historical reasons which 

have gone to the computation of the 

present  capital  of the  railways  at 

about Rs. 900 crores or so. We have 

had to pay through our nose; we can

not  get  it  back again;  I  wish we 

could, but we cannot get it back again. 

But  now  that  the  railways have  to 

be  put  on  a  sound  pedestal,  it  is 

necessary that we look into  the  finan

cial structure a little more carefully 

than this  Committee or the Railway 

Board .appears to have done so far.

I am as keen as anybody else re

garding the development of our rail

ways.  But I want from the Railway
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Minister  as  assurance that  there 

weuld be no increase in freights and 

fares and  I want also a further as

surance regarding passenger amenities 

and labour welfare.  Now I find  it 

most  amazing  that  it  seems  in  our 

Indian railways safety is supposed to 

be an amenity,  that is to say, it is 

an ex-gratia gift by the railways to 
the passengers who pay  in  order to 

travel on the railways.  Now this is 

most amazing.  Whenever I travel on 

the railways I am entitled to certain 

considerations from the Railway Ad

ministration.  But even safety comes 

under the head of “amenities”.  This 

kind of thing ought to go altogether.

In regard to passenger amenities in 

every Budget  discussion we get  so 

many opportunities to point out how 

little money  is  spent,  how so much 

money is left unspent 2ind so on and 
80 forth.  Rs.  3  crores  are  spent, 
which works at  about 4.4 pies  per 

head  on  our  passengers;  the  result 

is that passenger amenities are  very 

inadequate indeed.  As far as labour 

welfare is concerned, we  know how 

things happen.  Early this year I had 

rather  a  mortifying  experience  of 

having ascertained from the Railway 

Minister after a great deal of trouble, 

questions  and cross-questions  and so 

on and so forth, that the condemned 

wagons in Sealdah Division were in

tended to be abolished by the Rail

way Minister altogether, that he had 

made some allocation of funds for the 

building of quarters for these people. • 

But somehow  these  quarters  do  not 

get built and the people are still liv

ing in quite considerable numbers in 

these condemned wagons.  This is the 

information I elicited from him after 

a great deal of question—and cross

questions.

Shri L. B. Shastri: The quarters are 

being built—Mr. Mukerjee must  be 

aware  of  it.  They  are  being built 

every day, and I hope by the end of 

April  or perhaps  the  beginning of 

May all the  quarters to house  the 

people  in  the  condemned  wagons 

would have been built.

Shri H. N. Mukerjee: I am glad to 

hear  that  the  Railway  Minister  is

taking  steps  which  are  expected  of 

him in regard to this kind of matter.

But, Sir, I wish to recall, because 

I find Shri Alagesan before me now,, 

what he had said in 1949 when the 

separation  of  railways  from  general 

finance was being discussed. He talk

ed about surplus of railways and he 

said—in  pages  924 and 925 of the pro

ceedings of the Constituent Assembly 

of the 21st December,  1949;—

“What is after all this surplus?

It  represents  that  more money 

was  taken  from  people  for  less 

amenities, from people who can

not aiford to pay the high fares 

that are  being charged,  or it can 

be  put  in  another  way.  We 

have not provided proper ameni

ties for the money  that we  are 

taking  from  them  and  so  there 

is surplus.”

It shows this concern also in regard 

to amenities of passengers and labour 

welfare, and I  hope steps are being 

taken in order to implement this kind 

of assur2inces.

I have said also that in many diff

erent ways we  can get money for 

our railways.  I do not see why we 

shall not really make a start in re

gard to the railway transport indus

try.  I say this because—I have said 

it before, but I can repeat it now— 

the Moolgaonkar Committee -Jiad re

ported  that the idle capacity of our 

engineering industries is about 25 to 

30 per cent, and that imports can be 
prevented to a large  extent if this 

idle .capacity is utilised.  But, some

how  or  other the  railway transport 

industry has not  been developed, so 

that I expect, one of the reason why 

the  engineering  industries  are  not 

being utilised to the full  is that we 

have not  got  a  real plan  regarding 

the  transport  industry.  I  find  also,̂ 

that  the  purchase  of  imported  rail

way stores has increased—I am  not 

giving the figures;  I have got them, 

here before me—and in spite of the 

Railway Minister being, I am sure, a 

devoted champion  of  the  swadeshi 

idea, this purchase of imported rail

way  stores,, increasing,  is  a  rather 

dangeroTis thing.



2965 Resolution re: 15 DECEMBER 1954 Report of Railway

Convention Committee
2966

[Shri  H.  N. Mukerjee]

Then, the fuel bill has increased by 

Rs. 7 crores since 1948-49.  As far as 
I know, the economies promised  by 

the Minister regarding the implemen

tation of the Railway Fuels Enquiry 

Committee,  that  promise so far has 

not been fuUy implemented.  Also, in 

regard to stores I find that in  the 

last Budget speech the Minister was 

pleased to state that the stores balance 

stood at Rs. 57.20 crores on the 31st 

March,  1953  and he gave a promise 

that by the end of 1953-54 he would 

have a further Rs. 5 crores reduction. 

But,  I find that in  1951 the  Stores 

Enquiry Committee had said  that the 

1950-51  balance  of Rs. 45.42  crores 

■was inordinately high and should be 

immediately  reduced by an overall 

reduction of Rs. 10 crores.  Now, Sir, 

in  this  way  much  money  could  be 

found.  Money could also be found by 

an imaginative system of expenditure. 

Take for example the  question  of 

electrification  of the  Calcutta area. 

There, as far as I can see, we have 

to wait for the moon.  We have to 

wait till the Greek Kalends or what

ever the literary fellows say, till we 

find electrification actually happening 

in the area.  I think electric traction 

costs about half  of  steam  traction. 

Therefore it is  necessary that  we 

imaginatively  spend  money  and 

money will be certainly foimd. Money 

can be borrowed, borrowed on terms 

which are reasonable in this country 

as  well  as outside.  We  have no 

objection  to  borrowing  money  from 

outside,  but  we  have  objection  to 

borrowing money at exhorbitant rates 

from outside agencies  who want to 

have a  finger in our pie.  That is 

what we  object  to;  otherwise  we 

want this kind of spending for  our 

covmtry.

So, I repeat what I have said ear

lier about my desire, that the Minister 

should give us an assurance regard

ing  the  non-increase  in  the  next  5 

years  in the freights  and fares and 

also regarding the  welfare facilities 

for the working people.

In regard to this, Sir, I want to say 

one  more thing before I  finish, and

that is: it is very amazing that when 

an engine is  purchased you have to 

find some place  where  you can put 

it up.  Now, a building for an engine 

costs  some  money.  That  cost  is 

charged to capital, but, when you are 

building quarters for  staff you have 

many  divisions,  remunerative,  un- 

remunerative, so on and so forth, and 

you charge them to the Development 

Fund.  The Development Fund should 

be meant to be something very differ

ent.  When you have  workers, you 

have to provide for their residences 

just as when you have engines  you 

have to provide for them.  Are you 

going  to  treat  engines  better  than 

human beings who are working those 

engines?  I do not see why in a wel

fare State this  kind of thing should 

go on.  This kind  of thing goes  on 

and  is being done because we  have 

an accounting system with this fund, 

that fund and  the other ftmd.  We 

put something in that ftmd, something 

in  the  other fund  and  then  in  the 

third category.  So, altogether we get 

a very  complicated apparattis  and 

whenever non-technical  people like 

my friend the hon. Minister comes to 

take charge, all these technical people 

try to say: “We are wonderfully well 

equipped people as far as the under

standing  of  these  complicated  fimc- 

tions is  concerned”, and  therefore, 

non-technical,  lay  people—whatever 

their patriotism, whatever their com- 

monsense—should not interefer. There, 

I say, that the Minister shotild take 

courage in bis hands and say:  “I am 

going to develop the railway system 

of  my  country  because  transport  is 

the most important factor in  econo

mic development, and for that reason 

I am going to take an  imaginative 

view.  I am going to find money in 

whatever market is handy and I am 

going to develop this transport indus

try.  I  am  going to make  railway 

people  contented  so  that  they  can 

work  more efficiently and honestly.” 

Then,  we shall  see  that the million 

railwaymen who so  well man  our 

railways, whom we are so proud of, 

would  increase in  number and the 

industry will provide employment to 

many.  Money  can  be  manufactured
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just like that.  As I said before, it is 

just like muck.  Money  can be had 

where  you  like.  Your  people  are 

working.  They  can  produce  goods. 

Labour  is the  greatest capital that 

you  have  got.  Requisition  that 

labour.  Get that feeling in yourself 

as well as in the minds of your peo

ple,  They have to work in order to 

build a country which would be some

thing really to be proud of. A coun

try where the exploitation and misery 

that exist today  will no longer be 

there.  That perspective is something 

which I miss altogether in this Reso

lution, which I miss altogether in the 

doings of the Railway Ministry, which 

I miss  altogether  in the  Railway 

Minister’s performances every year.

As I said before, I do have a feel

ing—rightly  or  wrongly—that  the

Railway Minister  does  wish  to  do 

something good for his people.  There 

is no doubt about it.  But, I see him 

always,  as  it  were,  fettered  and 

frustrated  by  the  atmosphere.  I 

want him to get out of that.  I want 

him  to  throw away all  old Resolu

tions  if it is necessary in the coun

try’s interest.  I want him to go for

ward  and win the Cabinet.  It is 

necessary  that the railway  sphere 

should  have  a  really  imaginative

policy.  Then and then alone shall we 

be able to launch on that course which 

will lead our country to  happiness 

and to  prosperity.
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■3TT,  fwî  jf  fWPT f̂<)l 

^ 5T??

I   ̂ ^

*1̂ 'P7TTT, 'd   ̂ a?f?

i'i<»irt’  I  ̂  ?'Wmi  '+Hiy

aA   ̂  ̂*s<rti4i'j»

iW   r̂ar f ̂  f, f̂?î  ̂ afĵ
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 ̂ 1

Mr. CtaaiTman: Those hon.  Mem

bers who  have  already  intimated 

their intention to speak need not rise 

every time; I have got their names.

Shrl  B,  Das (Jaipur-Keonjhar); I 

am speaking on the floor of this House 

on this matter of Railway Convention 

after about flve years. I was a party 

to  the  first Railway  Convention  and 

we demanded that the colonial pattern 

of  the  railway  administration  that 

then existed ̂ ould not exploit Indian 

resources  for  the  benefit  of  the 

United  Kingdom.  There was  a  re

port,  After that some of us who are 

old and fossilized tried to prevent the 

colonial  Government  exploiting us.

• Happily  and  fortunately, Indepen

dence  came and  _the bosses known 

as  the  Railway  Boar9  could  not 

continue  to  exploit  India for the 

benefit  of  the  colonial  rulers who 

ruled India then and for development 

of British Railway  Industries.  We 

then tried to evolve our own machi

nery so that our railway administra

tion might be really a national one. 

As  I  said  earlier,  I  was  a member 

of the Second Convention  Commit

tee.  We  did  go  over  our  affairs 

thoroughly.  I was one of the  few 

who thought that the rate of contri- 

Jjution was very low.  The share of 

the profit was very low  owing  to 

the past circumstances.  The railways 

were  built  out of the  tax  payers’ 

money.  The colonial rulers built the 

railways by sucking the life blood of 

the tax payers.  I had my fears then 

and  I still have them now.  I  am 

disappointed  at the approach  of the 

present Convention Committee.  This 

Committee were more obsessed with 

persons  than, with the  immediate 

past.  The former war-time Railway 

Member,  Sir Kdward Benthall,  ran 

the railways as if they were British 

railway companies.  He exhausted all 

our  resources; he exhausted all our 

Railway Stocks and materials to help 

the  Second  Great  World War and 

India  miserably  suffered.  The re

presentatives of our Government did 

not  claim  adjustment  from  England 

when the debt of England  to India 

was  settled  after  the  war.  When 

the British were here they let  our 

railways to deteriorate and  went to 

help  the war  in Persia  and other 

places  by  stripping  our  railway 

line.-,  Locomatics  and  waggons and 

materials. Those materials were never 

brought back.  It was most unfortu

nate.

As an old and continuing Member, 

I teit that the high rates and freights 

which were introduced some time in 

1946 or 1947 would be reduced with 

the advent  of our national  Govern

ment.  But the national Government 

found  itself helpless  because  the 

railway  administrators—the  Rail

way Board—were of a colonial pat

tern.  My friends—the labour leaders 

—̂ will permit me to say that at that 

time,  in  1946  and  1947,  the  labour 

agitation became so difficult.  Where 

one man was doing  a certain quota 

of  work,  three men were  employed 

to  do the same quantity  of work. 

The Railway employees’ number be

came three times of what if was be

fore that date.  We could not reduce 

one man in the railway.  They had 

also  their  labour  unions.  Thus, 

there was and there is more expen

diture on the labour side and on the 

administrative side than what ought 

to have been.

In spite of all that, my friends, the 

Members of the Committee  did not 

bother  to  say  one  word  about  the 

high rates and freights.  These high 

.rates were promised to be reduced in 

1946 or 1947  some time  later  on. 

That was not done.  My hon. friend 

Shri  Lai  Bahadur  Shastri  and 

his  predecessor  the  late  lamented 

friend  Shri Gopalaswamy Ayyangar, 

adopted  very subtle  ways by  intro

ducing a Development Fund, Depre

ciation Fund and all that.  The De

preciation  Fund has at  last  been 

raised to Rs. 35 crores.  But it  has 

been  augmented  by  a  very  subtle 

process by other friends.  Of course, 

this House is a party to that and  I
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way Board which  had  been newly 

constituted after seven years of our 

independence  would  get  certain 

nationalist  mentality  and  spirit  and 

would not follow the practice of their 

colonial  masters  whom  their pre

decessors  followed.  At  times  they 

insulted us and  brought  us  great 

humility.  I feel our present Railway 

Board  must economise  in every  res

pect.  They must economise in every 

aspect.  I know under the  guise  of 

development  my friend the present 

Railway Minister  has  built  many 

new stations and done lots of improve

ments.  But these are not  charged 

to capital  expenditure.  I  sec  my 

friend  Shri M.  C.  Shah smiling.  I 

think Finance is in collusion with the 

Railways  and simply  because  we 

might claim five per cent, contribu

tion  to  the  general  revenues, they 

are  spending  away  money  showing 

less  and less earned dividend.  This 

is my obiter dicta.  I won’t be here 

five years after.

am  a  party to that.  We permitted 

the Railway Minister to spend up to 

Rs. 25,000 from the revenues towards 

replacements of small items of capi

tal  expenditure.  No  account  has 

been kept for  these  five  or  seven 

years in the Railway Ministry as to 

how  much  has  been  spent on such 

replacements  of small  items.  The 

Committee have recommended  that 

there was over capitalisation and that 

that should be reduced.  I call it an 

academic recommendation.  It cannot 

stand any examination by this House 

or by the Railway Bflard.  The pre

vious Railway Boards were guilty of 

doing many  such things  to  cover 

their inefficiency  and  maladminis

tration.  Sir  Edward  Benthall  and 

others  perpetuated  that  loot.  They 

removed  our  lines,  materials  and 

assets and sent them  over to other 

countries  and  nothing  came  back 

from the Allied Forces.  I appreciate 

what  my  hon.  friend,  Shri  Lai 

Bahadur Shastri has done; he is now 

replacing the lines.  I do not blame 

the  Railway  Ministers  of  the  olden 

days for not  claiming refund.  The 

financial  Secretaries,  financial  ad

visers and the Finance Ministers ought 

to  have  demanded from  the United 

Kingdom the value  of those assets 

that had been  removed.  We have 

been  their  allies  and  what  did  we 

charge  them  for  these?  We have 

been allies of even the United States 

of America which is the worst enemy 

of India today.  My friend, the hon. 

Minister,  may  say  that  such  claims 

had  been made.  At least to  my 

knowledge there were no such claims. 

There were some very nice men in 

the Railway Board even at that time 

hut after some time others came in. 

Though some  of them were Indians 

and their colour was like ours, their 

actions were the  most  bureaucratic 

reminding  me  of the days  of  Sir 

Clement  Hindley  who  was  the  first 

Chief Commissioner  of the  Indian 

Railways  at the time of the  first 

Separation Convention in 19̂.  I do 

think that no case has been made out 

for reduction  of the capital  of rail

ways by the  3rd Convention Com

mittee.  I hope that the present Bail

or.  Krishnaswami  (Kancheepu- 

ram):  You will be here.

Shri  B. Das:

elector!

You*  are  not  my

But 1 do not want the minds of the 

Railway Board,  the minds  ■«(,  the 

railway  engineers,  and the  of

the Railway Minister to be csSiSlised 

in tiiat  pattern.  Everything  should 

be done in an efiScient way, but we 

must ride cars and coaches produced 

in  our country—even Minister  in

cluded.  I do not think  my friend 

rides a  Rolls  Royce,  probably a 

“Hindustan” which is a production of 

India through  the  Commerce Minis

try.  That aspect,  the humanitarian 

aspect, the  national  aspect has  not 

found  consideration  here.

I  saw  some  amendments  by  my 

friend  Siiri Punnoose,  that 31  per 

cent, should be contributed.  A very 

good  idea.  I do  not know  what 

speech he had made.  I am sorry, I 

was  too  busy  in  other places.  But 

if tomorrow I want my friends Shri 

H. N. Mukerjee and Shri Gopalan to 

sit in the Government, whether I air>
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here  or outside  I will watch their 

administration.  Let them look at the 

financial  problems  as  a  whole.  U 

you deprive the general revehues of 

five or  ten  crores  of  its  annual 

revenue that is not proper.  I think 

we have been mulcted by five crores 

of  rupees  already,  because  Dr. 

Matthai Insisted, “We will accept it at 

the present rate”. If I was asked to 

give  evidence  I  would have given 

evidence. before the Committee.  Be- 

cail̂e nobody  is more alive to this 

question than myself, who knows the 

past from 1924 up to the present day 

and  the  working  results  of  the 

previous two Conventions.

So I do make this appeal  to the 

Railway Minister.  He is a very great 

friend of mine and he has  a great, 

human heart, he thinks more of the 

poor.  But it is not benefits  to the 

poor at the cost of the general tax

payer that is needed.  What is needed 

is a proper adjustment and balanced 

administration.  The railways are our 

biggest  industry.  We  take  fifty 

crores  of capital off.  So what  the 

railways will practise will be follow

ed by aU the mushroom corporations 

that  are  springing  forth.  Every 

Secr̂ibtty  wants  to manage  every 

comilpî  without  parliamentary 

san()»n or control.  That is of course 

in  the  offing. As  Chairman  of  the 
Public Accounts  Committee  I  am 

very  critical;  I  am  watching.  We 

cannot  revive  statutory  railway 

authority as  our masters  wanted  in 

1929-30.  We  got  over  that.  The 

same thing is happening in corpora

tions  and others.  But the Railways 

are our biggest asset.  Next is Posts 

and  Telegraphs.  There  must  be 

efficiency and commercial practice in 

administration.  Let it  be an incen

tive to other State-owned companies. 

Government  are  investing  eighty  to 

one hundred  crores  of rupees  in 

various  State-owned  corporations. 

The big brother, namely  the  Rail

way undertaking, because it is earn

ing big money and concealing it by 

revenue expenditure  instead of  by 

capital  exi>enditure,  let it properly

change  its  administration  so that  it 

will be an ideal concern.  It is not a 

public  utility  concern  in the sense 

that  all the money should be spent 

on labour and the officers and nothing 

paM to  the  tax-payer  who financed 

it.  The blood that has been sucked 

by the British  colonial rulers from 

the tax-payers  for the building  of 

railways is a sufficient warning, and 

it is a sufficient claim for the general 

revenues to demand more from  the 

railways.  These are my observations 

on this Resolution.

P̂t. Krishnaswami:  I should  like

to preface my remarks with the ob

servation that  the Railway  Conven

tion Committee  hjis  gone into this 

question with great thoroughness and 

industry.  It lias however  unfortu

nately lacked the necessary vision to 

see the implications of railway finance 

and railway development in the con

text  of the  new  era  of  planning. 

There are many interesting  sugges

tions which the Committee has made. 

There  are  certain non-controversial 

suggestions which I think this House 

will accept  without any  doubt.

My hon. friend Shri Tulsidas who 

opened the discussion started with a 

proposition that it would be better in 

the case of  railways if we followed 

commercial  principles  of accounting. 

I have tried my best to follow  the 

implications  of  his  argument.  I 

wonder  where his  argument  would 

lead us if we accepted his suggestion. 

I believe if we accept his suggestion 

that the  viewpoint should be  related 

to the earnings earned  by a public 

utility enterprise, certain very serious 

consequences  would  follow.  This 

would lead to Railways being allow

ed to indulge in a policy of discrimi

nating  monopoly  in rates.  It  may 

benefit certain  sections but  it will 

not benefit  society.  The  Railways 

would be allowed to charge on the 

principle of what the traffic can bear. 

An undertaking like railways, owned 

by the State and which are meant to 

be operated  in the  interests  of the 

community, cannot  be  allowed  to 

operate freight  rates and tariffs on
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this  principle.  I  am  therefore  glad 

to find that the Committee has turned 

down this proposal.

I do not think that we are using 

the  correct  nomenclature  when  we 

suggest that what we are paying, to 

the exchequer is a dividend on capi

tal. We are unfortunately the victims 

of  a  phraseology  inherited  from the 

past.  What  railways  are  paying 

is a four per cent, preference deben

ture  on  Capital  to  the  general  ex

chequer. . J.*  ** from  this point  of 
view that I should like this House to 
consider this paymem hy  the Rail
ways.  The advantage of havl̂l̂ ■̂t̂y 

four per cent, preference  debenture 

paid to the general exchequer is that 

the Railways know what exactly the 

costs are that they have to incur  in 

advance.  The result is that there is 

certainty, and  anything  that  they 

earn  in  good  years  over and above 

this amoimt can be utilised for more 

development  and paying labour.  In 

what proportions it  goes to labour 

and development will have to be' de

termined by the Railways and I be

lieve that for a long while to come 

there will be great debate as to how 

we are going  to  apportion the sur

plus between development  purposes 

and labeur.

Having accepted this suggestion of 

the Committee, I should like to join 

issue with it  on  three  important 

points on which  I do not  find  it 

possible to agree.  The Committee in 

its recommendations has pointed out 

that depreciation has to be attended 

to as  a first  priority.  I hold  the 

view that we ought to pay more at

tention than in the past  to the  re

placement  of  railway  assets.  It  is 

one thing to  emphasise  replacement 

of railway assets; it is a totally differ

ent matter to  make provision for a 

Depreciation Fund,  and  remark  in 

these terms;

“The Committee recognise that 

the appropriation to Development 

Fund  and  the  solvency  of  the 

Fund  are  dependent  on  the 

availability and the size  of the 

surplus, while the  provision for
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depreciation should  be based on 

the life of the assets  and  their 

replacement on the actual condi

tions which cannot  be deferred, 

if their  earning potential is to 

be maintained.  They,  therefore, 

feel that the replacement of these 

assets  should  bear no  relation

ship  with the  ultimate  loss  or 

gain of  Uie  Undertaking  but 

should be met out of the Depre

ciation Reserve Fund.”

I do not understand Che distinction 

that is sought tt>
a  Depreci»**~ Develop-

fund. ' In  the first  instance, 

i«preciation need not necessarily  be 

basea on the life of the asset.  Every 

commercial enterpriu  knows  that 

this is a crude  concept.  From  an 

economic point of view, it may  be 

worth while to replace assets earlier. 

Sometimes  it may  be desirable  to 

postpone replacement even when the 

life of the asset has come to an end. 

Besides,  tedmological  progress 

makes plants obsolescent long before 

their lives  draw  to  a  close.  Tbese 

factors have to be taken into account 

whenever we make provision for a 

Depreciation  Fund.  In the  United 

Kingdom,  when the  question of 're

newal of capital equipment of Rail

ways came up it was suggested be

cause of the prospect of new invest

ments having to be imdertaken on a 

large scale, that the Railways should 

follow  a  policy  of  “make-mend”. 

Let us look at this problem from  a 

more practical point of view.  In the 

current phase, when prices have gone 

up, when there is inflation, the De

preciation  Fund becomes purely  a 

conceptual  fund.  The problem that 

faces the Railway administration  is 

not merely making provision for  a 

Depreciation Fund, but also replacing 

assets  and developing our Railways. 

There is no relation whatsoever be

tween what is known as tlje Depre

ciation Fund and the actual replace

ment funds required for replenishing 

physical capital.  This is a gap which 

We  have to take into accoimt.  Let 

us  approach  this  question  mainly 

from  the angle  of development and 

not  make  a  flctltious  distinction
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between a Depreciation  Fund  and 

Development  Fund.  I  am  surprised 

that my  hon. friends  should  have 

been iettered by a purely accounting 
approach.

We are living  in  very  difficult 

times  and  it  is imperative  that we 

should  think very  clearly of what 

we expect our Railways to be in the 

future.  In tlie policy that we envis-

-----Hallways,  I say  this to
my hon. friciid the Minister,

the  guiding  point  must  be  ii«t  the 

funds that are actually available to> 

the  Railways  out  of their  earnings, 

but the rate of development Uiat  we 

envisage  lor  the  country.  That  is 

the  approadi that we have to keep 

in mind.  That is the approach which 

the Me Kay Committee, to which re

ference was made by an hon. Mem

ber a few minutes ago, made when 

it  suggested that we  ought to have 

one lakh route miles in our country. 

How are we  tackling this problem? 

1 am afraid that neither the  Com

mittee, nor the Finance Ministry nor 

tt>e other sections of our Government 

nave understood  the responsibilities 

of the State owning  the  Railways. 

Today,  I  am  putting forward  my 

plea in favour of the Railways be

cause I feel that the case for Rail

ways appears to have gone  by  de

fault.  What is it that we want our 

Railways to do?  Unfortunately,  we 

are  not willing to  take  upon  our

selves the responsibility for translat

ing the objective we have in view. 

Had flie railways been run  by pri

vate enterprise, in any boom period, 

speculators would have put in  their 

funds and  really developed  them. 

They do not think merely of taking 

hold  of the  railway  fimds which 

mature  from  railway  investment. 

After all. we are living in an under

developed country and the Railways 

have to obtain funds from outside on 

B very large scale. ■ Of course, diffi

culties arise.  But. these have to be 

faced,  and it is to be regretted that 

they have not been faced by us or the 

CommUtee.  What I am  envisaging 

is  a joint collaboration between the

Convention Committee

three  branches  of  administration  in 

our  Government.  Railways  look  at 

the problem of investment from the 

point of view of unsatisfied demands. 

The Planning Commission would ap

proach  the  problem  of Railway  in

vestment from the angle of the pro

posed  development  of  our economy; 

while the Finance Ministry would con

sider investment on  the basis  of the 

maximum funds that it can afford to 

put  into Railways.  Thô*  mieht fr' 
be a joint body of *“ese three to en- 

rale of  development  of 

ûr Railways and apportion funds to 

Railways for investment.  I am how

ever glad to  note  that the Railway 

Convention  Committee  has pointed 

out that  the  sate  of  interest  that 

should be charged on loans to Rail

ways should be the  same  as  that 

charged to  other commercial  enter

prises  run  by the  State.  This  is  a 

general rule that should be followed. 

But there  may  be  occasions when 

the general  exchequer may  have to 

charge  even less  than  charged for 

commercial  enterprise;  run b.v the 

Government.  For instance, the Rail

way  Convention  Committee suggests 

in  one  of  their  recommendations 

that the t«t of profitability of rail

way investment should be a five per 

cent, return on the capital borrowed. 

I do not know why tliat Committee 

should have been so apologetic about 

this recommendation.  Possibly it did 

not  understand  the  full  implications 

of the recommendation that it made. 

When  we  are  thinking  ol  a  five 

per cent, return on capital invested, 

what we ought to bear in mind  is 

that the five per cent, should include 

not only the direct  return  to  the 

Railways,  but also  the indirect  re

turns that the country obtains as  a 

result of this investment.  The Com

mittee should have approached  this 

question from this stand point.  You 

may find sometimes the rate of re

turn from the Railways working out 

at 2i or 3 per cent., and the remain

ing 2  per  cent,  accruing  to  the 

economy.  This  is  not  an approach 

altogether foreign to a public utility 

enterprise.  Indeed in 1905 or there-
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-abouts, long  before  we  lived in an 

age  of  planning  long  before  we 

breathed the air of political economy, 

the  Irrigation Commission,  constitut

ed to enquire into the profitability of 

irrigation schemes, pointed out  that 

not only direct returns to these pro

jects should be taken into  account, 

but also the indirect return  to  the 

community in the shape of increased 

receipts in  taxes, increased  develop- 

rnpn*  aijd  iuch  other  factors.  All 

these things  certainly  be  taken 

into account once theic is joint col

laboration between the Planning De 

partment of  the  Government,  the 

Railway Administration and. the Fin

ance Ministry.  There is no need to 

view the Railways as an organisation 

into  which  huge  amounts of capital 

have been put  and therefore merit

ing suspicion.  We have not reached 

the stage  when our Railways  havt 

attained the maturity, where there is 

no need for funds from outside being 

put in.  On the  other  hand,  the 

needs of the country are great,  the 

needs  of  the  community  are  great, 

there are large unsatisfied  demands 

which  have to be met.  From the 

point of view,  of trade  and  com

merce in our country, it is essential 

that a new approach to this problem 

of  railway  investaieirt  should  be 

mad«. There is no ne«d to be timid. 

There is every need to be courageous 

and face the problems in  the right 

spirit.  I hope and trust that in the 

near future when we will have  to 

consider  these problems,  we  will 

undertake a more detailed  analysis 

of the implications of the new rail- 

■vuay policy which we are envisaging.

Th& Committee sufigesis that wtiere 

railways borrow  they must  be  at 

liberty later on when they have sur

pluses in their Development Fund to 

repay such loans.  It is an excellent 

suggestion  provided  this  qualification 

is borne in mind.  They  ought  to 

bear in mind that expansion of Rail

ways may often have a higher priori

ty than  repayment  of loans.  Rail

way administrators should not consi

der tliemselves to be bureaucrats wil

ling to administer and mark time as 

in other branches of activities. They
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must  actively  concern  themselves 

with  questions  of  investment,  with 

questions  of expansion,  push  for

ward new  schemes, get the Plamiing 

and the Finance Departments to con

sider them and then perhaps the tempo 

of development  would  be greater. 

India  requires  not  only  a  widening 

of investment, but also a  deepening 

of investment  as well, and the first 

essential for a backward economy is 

expansion of  the transport  system. 

The contribution to the national pro

duct by the traî ortation  industry 

cannot be  under-estimated,  and  I 

would wish my hon. friend the Rail

way  Minister  to  emphasize  these 

points of view in the Cabinet and to 

make the  Government  realise  that 

far from there being a rivalry  be

tween general revenue and the rail

way revenues, there is need for our 

thinking in a co-operative spirit and 

helping to promote the development 

of our country.  We have  too  long 

lived in  isolated  compartments  to 

realise the  benefits  of inter  depen

dent  co-op«r«ion;  this  aĵlies  with 

greater force to  Government  depart

ments than to other sections of the 
eiNBRnuuty.

3 P.M.
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?TtnT 5RT atft >T5̂  HW   ̂  ^

ann ̂  ̂   fsTSK *f ̂

f atft  ̂  ̂ t̂̂nfTT  ̂i 

ann »pnr?r f ̂   w i ̂  >nreT ̂  

fiT n̂r  ̂ pî Nrtw ■•tisni  ̂

fir if ’!!? >h  ?iw(T >i«iT ? an?

 ̂ ^  ̂   ?V   ̂   ̂frf » qr^

ŵ4  W"’ =T  ̂ TSfi’T <rr̂

frsTT̂   ̂ I  qfr  «Rr  »V   >pf  f  

afh  ?Tnfnr   ̂   ̂   sl̂   >rm f   I 

fnifrr 5RT T̂O" aift qfr ?tra- ?t?

W t f  I  ̂   ̂  ̂  ̂  HlfJT

?]■ jtto" 3tI*?  <dti  ̂ 5W H*i ̂  9V

 ̂  Jf if q̂r fd W re  ̂  giiW 1

arf? *<<mi?<<4r  ̂f?r̂  ̂ f, r*  >r̂ 

 ̂   ̂  ̂ 3tmT f I  *f if r̂ tĵ

 ̂ irra"  ̂3(f? T̂?7 ̂    ̂  3Fpr̂

fcpTTT -̂Itll  ̂ aTTaT  t/44«/J'al  ^

rlT'S,

?̂n¥ arf?  wwf  ̂*j,(Hi?M)<r  ^

3TT7PT   ̂ T̂T̂i   ̂ 'd »̂ Vn  ^

F5̂ Hf <T! sfH T  ̂  ̂ ^

rq̂t*-U(n'4i   ̂ *̂1   ̂ 3tI*?

 ̂fâ , 'Tpft  ̂'fsrf ?r>n f?

 ̂w»r afh 

 ̂   ̂  ̂ W  ?5râ

3naT   ̂  ̂3rf?  ?3r?r̂

 ̂ 5ITqi   ̂TIT  ̂T5RT

3̂TT I  ̂ if ^ T̂?T  ^

»TflC« *tl<<SI ̂   atRT   ̂ 7W5 >TF5f

# fhr >ft ?V  f 1  ̂ 5rf

HRjf   ̂ *f  4 iWi?<g

 ̂  ̂ 3iT5r  ̂ W</?̂' f  5rf 15?^^ 

■if̂ if <*i<(*i ^   ̂  ̂  ̂  ̂ aift 

3ti?r I  ̂ jf  ̂ tj,r'̂tiij'

 ̂  ̂5IFf ̂  5 '•Hj'S

?fs, dfV'i  «ft aRriffeW, iridMiinf arî 

?fi;;ir q f  ̂ 1 aoft

!T? ̂  q WAr if Ynfw.̂  «f̂, tfiW  

a(T  qfl f?TOitr?r   ̂?q>

 ̂  l/tf-icft'rf jf Snfw  ̂ ?5T̂?T   ̂  (

=f !̂ *M5r  ̂  ̂  ̂ gf srer fr  ̂

 ̂ in»r ̂  T̂jfê ^

 ̂ ̂  ?q;  We'kr ̂  fsrjf «tf ?rw 

«iCTiii i"5rnmf  T<»«(i  «i<J«ii, fsraffrr 

fV*n p̂hn,  ̂ ? «intf

<̂i( I *f̂ siTwr  5T»r

î‘̂ ^̂ĵ«̂   ̂  irk  ?3raT 3rar f,  ^  

??raT srrar # <rf irw ^

5tpft gifĝf I 3[7n  37T

1 4̂̂  ̂qi  ̂  ̂ q  ̂ IFT, atWliW  

qil'  -̂dit's'i,aift gpRiffĝ  q!

?<i<̂ 3lf*? *̂1  q̂  4̂1  ?qr7̂T >j»l̂«n

gf 5rf îfqyr̂f anr  qd  ̂5tr

f  ̂  ̂qr«f̂ anM 1

jfrr  f ?q> fW   ̂  M=fi?> 

q?  qi qjrr frm qrf»t 1

Shrl  V.  B. Gandhi  (Bombay  City

—̂ North): At the outset, I shall be

gin by saying that the Beport of the 

Bailway  Convention  Committee,

1954, is a very useful document. The 

Besolution  moved by Shri  L.  B.  . 

Shastri,  the  Minister  of  Bailways, 

is based upon this document, and we 

fully support it.

It  is  obvious  that  the  Committe* 

has  worked  under  some  limitations. 

The Committee  should have had a 

little longer time in which to consi

der  this  very  important  issue. 

Secondly,  it  appears  the  Committee 

has kept in mind  always that the 

consideration of this issue has to bfr

Report of Railway 2ggit

Convention Committee



2989 Resolution re: 15 DECEMBER 1954 Report o} Railway ’2990
Convention Committee

[Shri V. B. Gandhi] 

done always  keeping in  mind the 

needs of general finance.  As regards 

the question of considering the needs 

of general revenues as overriding in 

a matter of railway finance as being 

right or wrong, I shall deal with it 

presently.

But let us  admit that the Report 

and  the  recommendations  of  the 

Railway Convention  Committee,  1954, 

have  provided  us  with  a  workable 

formula,  which  will  help  us out  of 

a  fairly  difficult  situation.  I  shall 

briefly refer to two or three of their 

very  valuable  recommendations. 

One  of  their  recommendations  is;

“The cost of construction of all 

new  lines  when  decided  to  be 

constructed might be  debited to 

capital  from  the  very  begining."

This is a recommendation that will 

encourage  new  -construction.  An 

arrangement  which  placed  the  bur

den  of  new construction,  and parti

cularly  the  construction  of  unremu- 

nerative lines, on Development Fund, 

was  an arrangement which was not 

at all convenient.

Then, there  is another recommen

dation which reads:

“In the event of the Develop
ment Fund not being in a posi

tion  to meet the  progranmie  of 

expenditiu-e,  monejr  Aould  be 

advanced from General Revenues 

to the Railways.”

We very heartily endorse this recom- 

tnendation.

lliere is another  recommendation, 

which  deserves a special  reference 

iiere, and it is that:

•The cost  of r̂lacement  of 

assets created  out  ol  Develop

ment !Fund shall be met out  of 

the Depreciation Reserve Fund.”

We find  somewhere in this Report 

■that the Railway  Board  entertains 

fears that in years to come, railway 

finances  will meet  with  difficulties 

and deficits.  I for one do not Khare

that fear.  In a country with a grow

ing population, in a country with an 

expanding  economy,  in a  country 

where  production,  industrial  and 

agricultural,  is  increasing,  I  do  not 

think we would be justified in  en

tertaining  such  a  fear.  Here  again, 

we are  a  country  which  does  not 

produce oil; we are a country which 

is  still  deficient  in  electric , power, 

and therefore,  any  competing  alter- . 

native transport services are not very 

likely to be available to us  in  the 

near  future.  Therefore,  I for one 

should think that the fears of deficits 

and financial  difficulties in  the near 

future for our railways are unfound

ed.

The  separation  of  railway  finance 

from  general  finance was  achieved 

some thirty years  ago.  During all 

these thirty  years,  whenever  the 

question of csntribution by  railway 

finance to general finance was consi

dered by a series of committees, the 

question  of  stability  of  general  fin- 

£ince was  given great  importance. 

Whatever may have been the reason 

for -Bub attitude in the past, I do not 

think we would be justified in conti

nuing this attitude any longer.  I do 

not think it is right for general fin

ance  to  subordinate  railway  finance 

to  considerations  of its. own  needs. 

Of course, general finance  are  the 

owners of the railways and they can 

very  well  please  themselves  and  do 

what they like with them.  But  if 

separation  is  to  be  maintained, 

then  it  has  to  have  some  mean

ing.  Then,  we  have  to  give 

railway  finance  a  certain  amount 

of freedom to  function in  its  own 

interests.  I think that we have once 

and for  all to decide  whether  we 

shall still continue to have this kind 

of an  overriding  consideration al

ways from the point of view of  the 

needs of general finance.  If we  do 

not  agree,  then  why  not  make  the 

railways  a  department  ol the  Gov
ernment?

Then the Committee have avoided 

a  decision on  the  question  whether
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I think our railway finance does need 

a  little more of scientific treatment.
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we shall consider railways as a com

mercial concern or as a public utility 

service.  Now,  obviously,  without 

much argument, it can be seen that 

our railways are nothing but a public 

utility service.  We have  to  decide 

this issue  once for all.  The  Com

mittee  choose  to  consider  the  rail

ways partly as a commercial concern 

and partly as a public utility service. 

Now, that is  not a thing that helps 

clear thinking.  We  have  to  decide 

whether it is fish or Jowl; we cannot 

say it is part fish and part fowl.  I 

for  one  would consider this a  very 

fundamental  issue  and frankly  treat 

our railways as a public utility ser

vice, and only on that ground can »e 

justify  the  monopoly  of  trar)sport 

services which we have given to our 

railways.

Then somewhere  in the  Report, 

we see a certain amount of confusion 

as to whether income-tax is payable 

in  case  railways  are treated  as  a 

public utility service.  Somehow  we 

get the impression that the Committee 

believe that income-tax will be pay

able only it railways are treated as 

a commercial concern, and that they 

can be exempted in case of railways 

being treated as a public utility ser

vice.  I  do  not think that  theoreti

cally, or even under existing practice 

in  other  countries, .we can do that. 

Income-tax is  payable, whether  we 

treat the railways as  a commercial 

concern or as a public utility service, 

and I would urge that the next Com

mittee. whenever they meet,  do  give 

very serious attention and treat these 

fundamental  issues  courageously  and 

decide.  The issues  are  whether  we 

shall still continue to treat the needs 

a  general finance as an  overriding 

consideration, and  whether our rail

ways shall be considered as a com

mercial concern or be treated as a 
public utility service.  When this is 

done, then  alone we  can have some 

hope of bringing some kind of order, 
some kind of science, some kind  of 

method in all the jumbled-up kind of 
accounting  and  in  all the  various 

kinds of funds and reserves that are 

being built up in our railway finance.

My  object  in  putting  all  these 

things here today  is that I would 

like our railway undertaking and its 

working to.be made comparable with 

the working of other  undertakings, 

other monopoly undertakings in this 

country—publicly owned, of course— 

or with  other railway undertakings 

in other countries.  And we can do 

that  only  when  we  have  made  up 

our  mind  on  these fundamental  is

sues.  I am quite sure that our Bail

way Administration  can help us.

A certain difficulty was pointed out 

in respect of income-tax and it was 

said  that  it  would  be  difficult  to 

compute the depreciation  allowance 

under the existing railway accounting 

system in accordance with the provi

sions  of the  Income-tax Act.  I  dt> 

not think this difficulty can be allow

ed to be a deciding factor.  It certain

ly is a difficulty which can be over

come with will; and I am quite sure 

that our railways have a very good 

record,  a  very  creditable record,  to 

show and they have nothing to fear 

by  any possible  comparison  with 

similar undertakings in this country 

or in other countries.

Finally. I would very much support 

thp  idea  of  an  ad  hoc  Committee 

which has been referred to in para

graph 37 of the Beport, which shojild 

go very carefully into, and examine, 

the economic working of the railways 

in all its aspects.  I am sorry to find 

that this idea of an ad hoc Committee 

has been given  up on the assurance 

of the Railway Board that they are 

vigilantly watching one year’s work

ing after another.  That is not exact

ly the purpose we have in mind.  As 

I have said, all these very essential 

and fundamental issues have to  be 

decided and our railways have to be 

made in their working comparable to 

the  working  of  other  public-owned 

concerns  or  undertakings.  It  is  all 
the more necessary In  view of  the 

fact that in  our  planning—in  our 

current Plan as well  as  in our next 

Five  Year  Plan—there  will  be  an
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cver-increasing amount of public re

sources to  be  invested  in  publicly- 

owned  and  publicly-controlled 

undertakings,  and  if our  railways 

can co-operate and assist 'us in put

ting up a comparison, I think it will 

help considerably in creating greater 

confidence  in those  who  stUl have 

doubts  about the  working of public 

undertakings.

Shri IJ. M. Trivedi (Chittor): Un

fortunately,  the  scope  of this  Com

mittee was very limited.  Otherwise, 

in my  opinion,  the  reference  ought 

to have been ‘to review the general 

working of the railways and suggest 

ways and means for making the rail

ways operate profitably and eflScient- 

ly and ensure an income of not less 

than 4 per  cent,  on  the  capital  in

volved’.  "Riat  ought to have been 

the reference by which a comprehen

sive survey of the whole working of 

the railways could have been under

taken.  Except for a suggestion con

tained in paragraph 26 of this report 

-which says:

“Operating Improvement Works 

are partly purely  safety works 

and partly othfer works to ensure 

smooth  ilow  of traffic,  including 

line capacity, works, improvement 

to workshops, watering  arrange

ments  etc.  The present rate of 

such expenditure debited  to the 

Development  Fund  is  about 

Rs.  1.5  crores per  annum  which 

includes only a very small amount 

on account of safety works.”

No  other paragraph indicates that 

-the Committee had within their scope 

of inquiry the idea of expenditure or 

■control  of expenditure.  We have— 

one  and all—said  that it is  a very 

“big  industry  of  ours.  Even friends 

like Dr. Lanka  Sundaram have also 

said that it is a big industry of ours. 

Yet, in the same breath, he says that 

it is a public utility concern.  If this 

idea  of  public  utility  concern  is 

given  up  once for  all. we  would be 

on  safer  lines.  It  is not a public 

utility concern.  It is, pure and sim

ple, a commercial undertaking, a big

commercial undertaking, a big indus

try; there is no doubt about it.  We 

carry passengers in competition  with 

others.  We carry goods in competi

tion  with  others.  We  charge them. 

We are liable for every act of mis

feasance, malfeasance  and non-feas

ance.  What more is required for a 

commercial undertaking?  We  carry 

mails; we charge for that also.  The 

only  exception  is that  at times,  it 

being our own concern, we make use 

of it for strategic purposes. That is a 

different thing. That is why we call it 

a national undertaking. But what does 

not mean that it is not a commercial 

undertaking.  When these  railways 

were run by the British-owned com

panies  they  were  paying  regular 

dividends.  Today  by  the  various

manipulations  of  the  Depreciation 

Fund and the Development Fund, we 

find that actually they are not earn

ing anything.  The reason  why we 

are not earning anything is this.  To 

talk anjrthing  about  labour these 

days is taboo, but as was pointed out 

by my learned friend, Shri Das,  our 

expenses on labour have  increased 

tremendously.  All those  who  are 

working  on  the  railways  think that 

the railway  administration  is a sort 

of philanthropic  society  for them 

They must all travel free; not only 

they, but all their relatives, all their 

friends, and if unfortunately anybody 

is honest to check their  passes  or 

tickets, he is considered to be a very 

mean-minded  ticket-examiner  who 

does  not  allow  the  free  travel  of 

iJiese people.  About ten millions of 

people travel free and  they  bring 

about  this  deficit  for  us.  About 

Rs.  10 crores of income is foregone 

by the tax-payer.

Shri Amjad All (Goalpara—Garo 

Hills);  Sadhus and Sanyasis.

Shri U. M. Trivedi:  Yes  sodhus,

sanyasis, fakirs.  Railway  servants, 

their fathers, fathers-in-law, etc., etc. 

But why talk of sadhus and sanya

sis?  They are few and far between. 

It is enough if the railway employ

ees cease to  imagine that this is s
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a single man who travelled on that 

railway  without  a  ticket.  You  cim 

never  imagine  of travelling without 

a ticket and yet, the comforts of the 

passengers  were  looked  after  in  a 

tremendously better manner, than it 

is looked after by Government now.
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philanthropic society for all employ

ees to be used  as they  like—̂they 

can steal any amount of material. I 

have  seen  instances  where  houses 

have been built from railway material 

by train examiners; houses have been 

built  by  guards;  houses  have  been 

built  by  P.W.  inspectors  with 

the  stamp  of  B.B.  and  C.I.  or 

Indian  Railway  property  on  certain 

i*«ms.  Every  Indian  railway  em

ployee has got a rexin bag with the 

stamp of the railway on it to carry 

about.  Another  remarkable  feature 

is that stores worth Rs. 67 crores are 

lying idle.  Yet  we go on talking in 

terms which  are not auite  under

standable.

Some  hon.  Members  who have 

studied economics and know  a great 

deal of it,- talk in technical terms of 

adjusting  one  account  against  an

other, which laymen like me do not 

understand.  But as an  ordinary 

man  with  a  knowledge  of business, 

I put this proposition.  If I go to an 

Income-tax Officer he would tell me: 

you  have  invested  so  much  money 

as capital; so much is your turn over 

and 10 per cent, of the  turn over 

should be your  income.  I do not 

believe  your  accounts: 10  per  cent, 

must be  your income  and  you pay 

Income-tax on it.  When we have a 

big undertaking like this why should 

we not expect a similar income.  An 

ordinary income-tax officer does not 

believe you when you say that you 

have not made any profit.  Why can’t 

you make a profit,  especially when 

you have a monopoly.  As my hon. 

friend  Shri  B.  Das  has  very  aptly 

put it: this colonial pattern of govern

ing  the  railways  must  go.  Every 

officer  must  feel  that  this  is a 

national industry, which must pay us 

and which must pay us annually.  '

I would request the hon. the Rail

way Minister to look into the work

ing of the late Rajasthan  Railway. 

This small railway system owned by 

the Mewar  Government was  always 

paying  very well:  heavy  dividends

of not less  than 10 or 12 percent. 

Yet, it was most efficiently run; there 

was not a single theft; there was not

An  Hon. Member: Question.

Shri C. M. Trivedi: What question, 

you  have  not  seen  it.  Even  today 

with a lower standard of administra

tion, you cannot travel there without 

a ticket.

Shri Heda  (Nizamabad):  Sadhus

abound in Rajasthan.

Mr.  Chairman:  Order,  - order.

Members should address the Chair.

Shri C. M. 'Wvedi: I am  sorry

for having repli'-i to my hon. friend’s 

interruption diiectJy in the heat  of 

the moment

The whole point of my argument ia 

that we must bring to boar an out

look that this is a commercial under

taking.  It is a useful  concern,  no 

doubt.  Now, Rs. 3 crores have been 

set apart for  providing  amenities. 

Those of us who have the misfortune 

of travelling  these  days  on  lines 

which are not called first class lines, 

know, that, let alone amenities, even 

the small comforts, or even the neces

sities  for  the  purpose  of  travelling 

are  not available.  The  old  second 

class  bogies have  been  withdrawn 

and they have been replaced by small 

four-wheelers.  The  charges for the 

second class  are the same, irrespec

tive of the fact that the line is first 

second  or  third  class.  Sometimes 

there  is  not  even  a  latrine 

If there is a latrine, there is no door 

to it; if there is a door there won’t 

be bolt  to it.  You will  find  the 

mirror taken away.  These amenities 

are meant only to provide some big 

bread for fte contractors, and A>r the 

engineering  branch  of the  railways. 

Fifty per cent, of the money spent on 

the  amenities  goes  into the pockets 

of the engineering branch; out of the 

50  per cent, that  remains,  50  per 

cent, again goes into the pockets of 

the  contractors;  and  only  25  per
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cent, of the allotment is actually used 

for the benefit of  the  passengers. 

After all people do  not go to  the 

railways for having a  good drink or 

a  good meal.  They go  there  for 

travelling.  Let alone  the  amenities,

I would request the Railway Ministry 

to provide the bare necessities.  Any 

number  of  instances  can be  cited. 

Well built  masonary  latrines  were 

demolished, to  provide a  different 

type of latrines, which we  call pub

lic convenience.  Where there  were 

sixteen latrines, four have been pro

vided.  People  clamour  for more. 

Are these  amenities?  I have  seen 

stations where all the amenities have 

been provided.  By some bureaucra

tic  method  of computation,  an esti

mate is made of the number of pas

sengers getting down at a particular 

station and  huge  sheds are put up, 

without realising  that  adjoining  the 

station  is  the  town.  Not  for  a 

moment does a single passenger stay- 

in  that  shed.  Why  do  you  build 

such sheds?  Nobody wants it?  Be

cause of the application of that for

mula.  There is no  imagination  be

hind  it.  Mr.  Lai Bahadur  Shastri 

would not have seen it.  He cannot 

be  expected to  go to  every  station. 

No doubt he is  a kind-hearted man, 

he  visits  all places to which people 

request him to go, but he cannot go 

to all the places and it is our duty 

to point out to him these things.

These Railways are  a commercial 

undertaking meant for the good  of 

the  country,  meant  to  serve  the 

country well.  It may be  called  a 

atiHty  concern,  but  it  is  not  a 

utility concern in the sense that  it 

is  a  philanthropic  society  disnersing 

(alaries  and  allowances  to  its  em

ployees.  It is the tax-payer who pays 

the  rhoney.  In  the  olden  days  you 

could travel  cheaply.  You  could 

travel cheaply and yet you had com

forts.  Now, you pay more and you 

do not  get comforts.  The  railway 

employees,  big or small,  wherever 

these amenities  are provided,  they 

take full  advantage  of them.  For

example, if there is an apparatus for 

cooling water provided at  a station,, 

that cooling apparatus gives no water 

to those passengers who are passing 

by that intermediate station.  But, it 

gives  a very  good  supply  for  the 

railway staff.  The railway staff  at 

that  station  get  cold water;  there is 

no doubt about that.  If the ameni

ties  are  meant for those  employees, 

well and good.  Then, say that this 

is a labour welfare provision.  This 

is not an amenity to the public.  If 

you  provide  retiring  rooms  at  a 

station you  will find  them  occupied 

by railway  employees.  When  you 

go, you are told:

 ̂   ̂ ^  1

Even if the railway employees are 

staying there for three days—not only 

for  24 hours—you  are not allowed 

the facility to stay there.  Therefore, 

these  railway  amenities  are  only 

meant for that purpose.

I  would  request  the  hon.  Minister 

to  look into this.  He  has  got  the 

best and  bona fide motives; I agree. 

But, he must see to it that this ex

penditure is properly  utilised.  The 

view that has been expressed by this 

Committee, to some  extent,  is  cor

rect.  But,  I  hope  that  next  time 

when we appoint a Convention Com

mittee, this Convention  Committee’s 

reference should  not be limited  to 

the present scope of merely making 

a suggestion as to how the allocation 

of funds should take place,  but  it 

should  also proceed with  the other

■ aspect of earning in  the  railways 

and how the railways serve our coun

try. When  that  will  be  looked  into, 

then alone we will be satisfied.

Mr. Cbalnnan: I would request hon. 

Members to confine their speeches to 

10 minutes and in no case beyond 12 

minutes.

8hil  MoUnddin (Hyderabad  City): 

This occasion  of the  consideration oi 

the  Convention  Committee’s  Report 

comes only once In five years.  It is 

unfortunate that the necessary data for 

consideration of the Whole problem of
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the financial structure of the railways 

has not been provided.  With the Re

port of the Convention Committee the 

Memorandum and other papers submit

ted to the Committee could be printed 

and these papers could be circiilated to 

the Members.  The lack of thia data 

limits our judgment regarding the re

commendations made by the Committee.

The  first important question which 

the Committee has referred to Is whe

ther the railway is a commercial under

taking or it is a public utility.  They 

have not  discussed the merits  or de

merits of  one or  the other.  After 

•imply stating the problem as It came 

before  them, they  have given  their 

obiter dicta that it is a hybrid product 

of  the Joint  Committee of  the Lok 

Sabha and the Rajya Sabha.  1 do not 

know what  is the implicxition  of the 

proposition that the railway imdertak- 

ing is both a commercial imdertaking 

as well as public utility.  There is no 

aignificant attached to the use of the 

words as such.  If any name Is to be 

given, either commercial  imdertaking, 

or public utility or a combination of 

both, this must have some implications. 

Otherwise, there is no meaning in call

ing them by one name cr the other, 

"What are. those Implications?  Why is 

it a  combination of the two?  These 

things are not made clear by the Com

mittee, and I, for one, would certainly 

not accept that the railway imdertaking 

•hould be treated as a combination of 

the two; that is, commercial as well ai 

public utility.  It should be treated as 
one or the other.

I am sure that by calling It a public 

utility we will be making a confusion 

worse confounded.  When  one knows 

that it should be treated as a commer

cial concern one has got a definite aim 
.and definite object In his view about 
the keeping of accounts, about Depre- 

.ciation  Fund,  about  replacement  of 

assets  and  so  on.  But,  when  it  is 

treated  as  a  public  utility,  perhaps, 

these ideas,  these presumptions  on 

■which  commercial  accounts are kept, 

are relaxed and we do not know where 

this concent will lead us to.

I would have certainly agreed whole- 

,hee-tedly  with the  Report if  these

Ideas were made clear and as they are 

not made clear and the whole concept 

is very vague,  I suggest that the hon. 

Minister of  Railways should  make it 

clear that the whole undertaking would 

be treated as a commercial concern.

The Railway Board is very pessimis

tic in regard to the future finances of 

the railways.  On page 7 and page 14 

they say that unless the rate of divi

dend is reduced or fares and freights 

are increased, the finances will not be 

able to meet the demands of Developr 

ment  or Depreciation  Reserve Fund. 

In spite of this pessimistic view of the 

Board submitted to the Committee, the 

Committee on the other hand are very 

optimistic.  They are optimistic that in 

the expanding economy cf the country 

the revenues of the railways will ex

pand and there will be no difficulty in 

regard to either Development Fund, the 

Depreciation Reserve Fund or payment 

of the rates of dividend.  Sir, 1 am not 

satisfied with these broad statements. 

On the one hand̂ the pessimistic view 

of the  Railway Board  and on  the 

other the optimistic view of the Com

mittee leave us in great uncertainty. We 

do not have sufficient ,iata to form our 

own judgment about the whole aitalr. 

The requirement of the moment is........

Mr. Chairman; Two minutes more.

Shrl Mohiuddin: I shaU finish soon. 

The problem before the country is of 

very great magnitude and importance 

as far as  the future  development is 

concerned, and the railways and trans

port have got to play a very important 

part in the future development of the 

country.  For  that purpose, we have 

got to see  that sufficient  funds are 

available for development, for construc

tion of new railways and for replace

ment of the wasting assets.  The view 
of the Railway Board—though we have 
not got  them in  detail—seem  to be 

that we will be ,<*ort of funds for all 

these purposes in the next five years.

I  fed  that  this  report  definitely 

reaches the conclusion—at least it sug

gests  the  conclusion—̂that  a  very 

thorough enquiry, a thorough investi

gation is necessary into the working of 

the railways, into the efficient working 

nf the whole railway system and into
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[Shri MohiuddinJ 

the amount of the capital at charge; 

whether to what extent there Is over 

capitalizaticm and into  the fact  whe

ther the capital at charge should be 

Rs. 9 crores or Rs. 6 crores or Rs. 7 

r̂ores.  It  is necessary  to And  out 

wnether the rate ol depreciation that 

we are providing is sufficient for  the 

replacement of the wasting assets  and 

wnether we wiU have sufBcient funds 

lor the future expansion of the rail

ways in this coumtry, to meet our re- ’ 

quirements and needs.  I would even 

suggest that the railway should pay to 

the Government  only the  minimum 

average interest on the capital which 

they have borrowed from the Govern

ment and  the whole of  the surplus 

earnings are left with them In order to 

meet the replacement of assets and to 

expand the railways in India.

OTnft aniti  ^

'?> /<!  I ^

anW? arf̂  ̂ tnrs  vdH+1 

 ̂  ̂

 ̂=1̂   aift  ̂ 

TO  >pr   ̂fatj tffsTrf

t ................. -

Mr. Cbainnan;  Order,  order.  The 

position is this.  Those hon. Members 

whTJ had sent their names in advance 

were caUed upon to speak.  Of course, 

Members from the Opposition side and 

also Government Members  are taken 

into consideration, though this is not a 

Bill.  As regards time, of course, those 

who speak in the beginning have  to 

. cover many points, and naturally those 

who come later on may not repeat the 

same arguments.  It does not matter 

much.

Shri S. N. Das:  I only wanted to

draw the attention of the hon. Members 

to the point that those uho have al

ready spoken may also remain in the

House so that they could hear the new 

points which  other Members  might 

have.  Of course,  those who  spoke 

earlier have been rewarded by having 

greater time, because they were given 

the  first  opporturuty which we, who 

come later, have not got.

Shri Amjad All:  Take note  of the 

V.LPs.

iĵ o tĵ o »n

 ̂  ̂  ̂  if

f ̂  m ̂  sk 7̂̂ af? =̂r:nf 

 ̂ "ii ncl  < 5rrar 

W »n 1 ^

 ̂  ̂  arî  ̂ ^

3R- if n̂r>MT 5;

tffrt ?r>TW ant«fe atî 

q??5atr qi n̂trg

VT arf? iV? ^

 ̂ »n I   ̂  ^

vsfH'  ̂ fTT  ^

7̂̂   «n  HWTTTir frtT aift

tra-  . w  fTBTwr st aift am̂ qra' W" 

TRCT  I'll mi appH  ̂I

trar i ^

“that a close watch over the trends of 

earnings and expenditure of the Rail

ways was continuously kept and the 

appointment oI a separate ad hoc Com

mittee was not necessary"

fTT  <n  ■tie'll srt? V'iMi arfr 

amf  ftr swn  ̂  Vf anq^*~gi

 ̂  in=ft n f I  fsran   ̂  ^
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3̂(1 I jfrr af 

>4HMdl<n 4 <1?  ̂  ̂ iRin ^

gtw 5tf ̂ 3# ̂    ̂̂  if=

51 TTn; w   ̂1    ̂   ̂  lirsm

=T?̂  5IHT ynf̂T!  ̂sr̂

 ̂  ̂  ̂  ?rgn

aift ^ ^

5IH3 I  ̂ f̂V»T i  ̂ if=

'ITT   ̂  ̂ arft «W'»< 4

OT>T̂   ̂ StmWOT f 3--f? jf

rn?H«( ?n?T # arffe- ̂rr̂TT ̂   tps

3T?̂  ̂  I

 ̂ jf

 ̂ ̂  JTf «ff OT  ̂  ̂   SIT

 ̂ 5r-TTd  nTj-j'ti  arsnr

fW  5IHT iT  fW   ̂   ̂  ̂ 5? f

 ̂ 3̂# aif? wfw  sS f?ir

if jft ?“ aft ifw  ̂ jft  5IHT  I

?Tff <n ?T? Jm  TOrar w  f 1̂  ^

?W iT55ra ?5?eW  ̂ f «tr

!̂=nFf # I »r fW f if 5IHT

îq fli  ! ^ r̂f Ĥ*t) nt  ^

<rŴ Ttnf jft f  aift ̂rJT?f?r

jft I ?TT ^f >n  ̂  fftmtf 

 ̂ ? f  ̂ ?TT |ir a w  <n  'f̂n

ffaw Jĵjs   ̂fTT

R̂3T̂ f  ?TT =f   ̂ =̂nrf>ir

aift ?Wr sS faij 7nT*7T 5f w  #,

«n»̂ ?Tf 5TtfiT  iWrr ĝrfri? 1

ffaw r̂rai  ̂sfnMtprf 

V? f I  ffew  ?Tf ?T?  f 

^  if ?iW  ̂ aitvra  arfvns 5̂??^ 

?»râ griyif 3(ft 1̂  aift qhf̂ ?n̂ 

nm aift   ̂ ?ki 1 ^
 ̂jfoRf ̂  ffaw  ?fw

<T̂ T̂'̂ K <?><'j  ̂  ̂?TT M*t54J f  ^

'ri ̂ r̂df̂ dl ?ki 1 ^

mrfl ?T?  ̂   f  I  Twfsro

 ̂   ̂arft ?rw  ̂OTT

c''t«   ̂ 'TPiT  jft 5 *!ttil

fe 5̂  ̂tf?n  ̂ sfaMir t *fTTCT  >ft 

 ̂ I af  «y*̂ T4 5T?  W 5ra

arft FW  ̂ «HMirf'»

ffwr  f  I î rfrPj fTrat |ir  r r  ^

fT̂ Vdf  ̂ !TPn î??̂ I

5TT 5 ttsl  trflpy  if  y<?»  mn  5|ft 5 *it/ 
mw=i  3TRft f  I  5tf whs' 5̂  arW

Hi"̂   ̂3TT̂-*T̂   ̂ ^

 ̂ m  t   ̂ jf ^

JT!jr  ̂1̂  ̂ (1̂ f I

*+'51 1̂*11 iî  3Tn̂ if  ̂/dR

 ̂  3 tm  ̂ 5Tift  at?  tf?ft  ̂  5W  fs W i 

in fir   ̂  iriW  fr r   ̂N - 

I  ifrr 3pn <n<i ̂ sVs>*«i ̂

 ̂ if sthW?  MIKl  f̂TT̂

'?nW  JT̂ft  ghft  arft  r̂?r̂  arî rr 

3ift ?nm“  wû f 5̂  ̂  ̂  sr? af

ftTTRiRH  ̂ T  ̂  r?t̂  jrf?'  =f  i?nW    ̂

w jpf 7̂   ̂ jf? q- r?3T srrar 1 ? tt̂  nr̂iir 

f  1̂    ̂  s r ̂  ?f  ̂   w H p f

fsRgft  ̂    ̂ r̂>rai  3?IT̂

t   ̂  ̂  anpn  ̂ r̂tif

=T̂  ijraT  #  I  fir  diT ^

T̂T̂ HT  ipf  «f  I  ST?  W   #  ?«

 ̂ r̂m RT  arift  f   «ft  gir̂  «w   ̂

'd'tlNl  WIH f=ntfrr

 ̂  f,  ̂  ?sr.

T̂T if 9)1+4  y«̂ 3rft

:t?iW 4̂4̂   I  fw ? ̂  ^

 ̂  ̂  ̂  srra- w  511? f   I  3ift jft 4 
 ̂  hrra  ̂ ;t?tit=t  ̂  g w

'Ill'll   ̂  arft  MîI  arr̂Tf̂ ■ĵ i'̂i

sff  ̂  ̂  !3  ̂ 3̂  ̂ n̂nnft ̂   ?hft

 ̂  ̂ K̂'WHf if ?3nRT

?̂  W O T  ̂   T?RT  5 #   ?kT  I

strarara'  arvpT  ̂  ̂  f, 'irt

<1̂   ?f jft  ̂   f  

aft ?ir ̂  ?f giT̂ 'mr ̂ i'iit=t ̂

 ̂   ̂  #  I f̂er ip =f grp ?T?

fTHiT  jft ginr f  ?r?   ̂  ̂ ips 5uwi?<(ti kwi jft # 1 î
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lT?ro tpro
 ̂ ? W t

 ̂ =1̂  ? 1

?n anrnfr̂ f wT  fTITTT   ̂  

jft  ̂  ̂  |r4f̂ »f q? srrar # i

T5T2 ̂    ̂H *4'̂ *1   ̂ 'D  •aiml

f  fa<l<ll

'̂•ini  ̂ <iHI ?<?) <i«4i HVtR,

aift 5tT  zî hncTW r̂nt ^

Jira' sW ̂   <i«(i  5znsr

T? 'n f'jn y ?rt

 ̂  sf?;5r tnnr srrar  i' i  fir  f«

?T? Vlrî Nw wt ̂  >n

f̂TJjT JWJM I   ̂  yi-rar f?; 

 ̂  jf fa'ff<ii ¥=roffnr r̂nt

 ̂  5  ̂f, rif  ̂  ̂ 5lt

îhr  ̂  5rnt f ’Nrjrar

sBT  amm gkr r̂ffT3 i 

 ̂  ?T?  =i?T  ̂ jf ^

l̂OTT ’TT ’TfTTT r̂ai t  ̂ 

ijmjR  'r?  f̂TJjT  «rrai  ̂i ar»n

?f?»n f ?rt  fgfiirqf  «et

f̂rqfm,   ̂  ̂ Ĵ2 ?)■ ’TT 

înf̂ 3  ̂<n 5<5?T  I ̂  ̂  ̂iprai 

3R- 5  ̂ fir

aift HT#  ̂ T? =Br f=R  ̂  ̂  ^

 ̂’JT  I r̂a' ̂  "̂<3̂1 ^

«rg  ̂ fir w   ̂  r̂ernr ^

rr̂  ̂ 5̂rt3 fjTJifnr ^

 ̂   I

TĴ qi5*ii  1̂̂ m   ̂1

JPTT  ̂I  s''inM*]'c  ̂  SŴ

sft̂  ̂  aift   ̂   ^

 ̂  iTjft  f   I   ̂   SitNff  ^

fT<kM SPT̂   ̂ 3tft ^

Tt  ̂ IF?  f  I  in̂iTT   ̂   af

 ̂  ̂ i 31T̂ W  3t̂f
f- 1  ̂   ̂ ?y W  ̂   irf

w 5rT7 cft̂T  T̂rar  5iT?n i  ^

TPnr  5JT  ’Trf̂prf  ̂  atft

 ̂ ̂   ̂ f̂ ^Nra- sPT̂  ̂  f  

^̂ Vvratf  ̂Ttnj  ^

tiM«(i  I jJtt  ?n;  ̂  ̂ f̂Nr

i*-?k ?rw ?Tt?w ̂   si ?5tt! Tsgr

w   ̂  ̂amt  ̂?5tt!

r̂f̂ T?   ̂ ^

s;î l/ !̂T 5wfiiw TTli  ̂\d'*'i I'<!n; aif? 

r̂ mn  ̂vi  ̂̂  i

qi  ̂(d 3rf?  ■?) 5 ̂   ̂ <ar*i' T̂TcTT  I

jran̂  ̂HH*r »T̂ 5ft  ̂?rm   ̂

Hurt Tsgr  ̂?i? irkmkr ît in?î ?kTr 

t I irqk' ̂   ̂fawr<i<i'  ̂ iTjft  ̂^

3̂  ̂  ̂   JTjft f  :  jf

wmrar ̂   hw ̂   bwh %vst 

»f q»'i*̂;̂<;;ij'a ar*  ̂  ̂airar »tt  arft 

 ̂  ^̂ aRtem s  ̂ T̂sr«f r«

 ̂  W7? apn

Tg'  ̂  ̂«f? 7 T5  ̂I ifs ,̂

y.̂l3''g;g ^  ?tw  T5T VT

<Ê ar' fatj '(v !(nt? 

TW IPJT »?i  frjfe' #T

 ̂ <̂n<J  qi <W  ̂ ci 0̂  T̂TTS

?TTTfT  T̂TH" 7  ̂^

aift  ̂  arft an  ̂ =̂TTtr  i<k

>}V  >raT   ̂  ̂  

 ̂ ariHĵTR if  <jf̂ ̂  si ar̂  ̂

?5RT ?r>Tr  ̂ TPr  ̂af W^w*r  sr?fe 

TTgr >niT »TT ?o ^

1  ̂ 5TW 1 ^

ân 5JT  ̂ I r̂rfsn?  w=it r̂̂Ttr c;

 ̂  ̂ fai<>iWtii  u W

'TRl >i><̂ 5T<f ?5?f 1(1 *̂r »f rsi 5IHI 

Tlrf?T3 vr p̂raif atTit w  -Jr? ?if?R  ^ 

ipnfv =T  I

 ̂ Ip ̂  nwN  ̂ HJnfT 

*̂T?TT  ̂arf? aTRIT T̂TtTT  /(riJ  ^

srWiT <1̂ #5- spT̂  farj   ̂iĵ

 ̂ fjTufnr  r̂ariT i
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Shri Kaghubir Sahal (Etah Distt.— 

North East cum Budaun Distt.—̂ East): 

While  discussing this  Hesolution, we 

ought to bear in mind some relevant 

points of history regarding this prob

lem,  Every hoc. Member of this House 

knows that prior to 1924, the railway 

finances were merged with the general 

finances.  It was only in that year that 

this separation took place.  The object 

with which this separation took place 

was to secure stability for civil esti

mates by_  providing for an  assured 

contribution from railway revenues and 

also to introduce flexibility in the ad

ministration of railway finances.  Alter 

that separation,  things went  on tiU

1949 when the whole matter was again 

considered. In 1950, a detailed resolu

tion was brought before the Constitu

ent  Assembly by  Shri Gopalaswamy 

Ayyangar  in  which  this  question  of 

dividend wa.s properly tackled.  When 

the finances  were  separated  in  1924, 

the rate of dividend was fixed at about 

one per cent, of the capital at charge 

hut in  1950 the rate of dividend was 

fixed at four per cent.  In the resolu

tion it was again laid down that the 

whole matter with regard to this divi

dend  should be  considered  after  a 

period of five years.  This Committee 

was  formed  simply  to  consider  that 

limited and specific question.

In the course of the discussion 00 

this Resolution, many other points be

side the mark have been brought in. 

Some hon, friends have talked about 

the colonial  mentality and  also how 

the railways were built hundred years 

ago by  the Sweat  and the  blood 01' 

Indians.  That may be true but they 

are not very relevant to the problem 

that we are discussing at the present 

moment.

This Committee, as I said, was only 

appointed  to  consider the  question 

whether the dividend should remain at 

the level which was fixed in the year

1950 or whether there should be any 

reduction  or  increase  therein.  The 

Committee" has recommended that the 
dividend  should remain at  the same 

level.  Today some hon. Members from 

the  Opposition  have  tabled  certain

amendments and they have also spoken 

in  support  thereof.  Some  of  the 

amendments are to the effect that the 

rate of dividend should be reduced to 

3i  per cent, or  3-18 per cent.  This 

problem also  was  considered  by the 

Committee and. having considered all 

those things, they came to the decision 

of fixing the  level  at 4 per cent.  I 

am really sorry that  the Finantial 

Commissioner’s memorandum and the 

Railway  Board’s  memorandum  were 

not placed at our disposal. If those two 

valuable documents  had  been placed 

before us,  perhaps they  would have 

given more food for thought and mate

rial for our conclusions. But that as it 

may, the entire material was consider

ed by this responsible Committee and 

they came to the conclusion that the 

rate of dividend should be fixed at 4 

per cent.  Perhaps-the reduction which 

is being proposed is due to the remark 

in the Report that the Railway Board 

has  admitted  that  during  the  last 

five  years there was  a shortfall  of 

Rs. 31 crores. and that can give rise 

to a suspicion that this rate of 4 per 

ênt. rhay not be proper in the years 

to come.  But hon. Members will find 

that side by side with this statement 

it is also recorded in the Report thal 

rtjring  1950-51  to  1954-55  a  sum  of 

Rs. 7 crores per annum on an average 

has been paid by the Railways to the 

general revenues by way of contribu

tion over and above the interest charges 

on the total capital-at-charee.  So this 

fact also should be taken into consi

deration, and I think it was taken into 

consideration by the Committee when 

they arrived at th  ̂conclusions.

Secondly, it should also be borne in 

naind that  we  are  already  executing 

our First Five Year Plan in which the 

railway development figures very pro

minently.  The  Second  ?"ve  Year 

Plan is also in the offing and we have 

to take account of that also and have 

our general  finances in such  a way 

that they may be able to  (he cost 

nf the Second Five Year Plan.  As In 

the First Five Year Plan the Item of 

railway development is a very promi
nent one, so would it be in th* Seconti 
Five Year Plan also.
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[Shri Raghubir Sahai]
Aloog with these It should also be 

noted that at the time when four per 

cent,  dividend was fixed the rate of 

borrowing  was  about  3.18,  and  this 

Committee also has come to the con- 

clusfon that this very rate of interest, 

that is 318 per cent, as to be reached 

very shortly.  So from all those con

siderations we can easily come to the 

conclusion  that the rate  of dividend 

which wai fixed at four per cent, was 

the proper rate and there should  be 

no diminution or increase in it.

[Mr. Dbputy-Speaker in the  Chair]

Another amendment was also tabled 

that  with regard  to  the  amenities 

wherein a provision has been made for 

Rs.  3  crores  per  annum,  the  same 

•hould  be  raised to  Rs.  4  crores or 

5 crores.  Well. Sir, ■ everybody would 

welcome,  if the  finances of the  rail

ways would permit an increase in that 

direction,  t>ecause  amenities  are very 

necessary,  and the  more money  is 

spent on them the better.  But I sub

mit that  in this Resolution  and  also 

In these recommendations it would be 

•een that  there is only  a provision 

that a~m2iimum sum of Rs. 3 crores 

per annum be earmarked for amenities; 

no maximum  amount has  been laid 

down.  So we  should not  tie down 

the hands of the Railway Department. 

We shSuld expect, and we should bring 

to bear  that parliamentary  pressure 

ui>on them, that in subsequent yean 

they may  r.pt only be  satisfied with 

spending Ks. 3 crores on amenities, but 
more than that.

It was also said by Shri H. N. Muker- 

Jee that the Government should give 

■n undertaEng that In the next Hve 

years' no increment wlH be made either 

In frraghts  or fares.  Well,  Sir, that 

1* again another thing which would be 

welcomed Tby all.  But I do not under- 

»tand how a responsible Government 

or  a Minister  thereof can  give an 

undertaking or  an assurance  for the 

future.  That is  also not a  practical 
proposition.

Theif aie one or two welcome fea

tures  In  this  Report which  I  would

briefly mention.  There is a provision 

for the encouragement of new lines ill 

regard to which some great concessions 

have been made.  In the  first  place, 

for the capital or for the amount that 

would be spent in the construction of 

those lines the interest charged would 

be less than what is usually charged 

for-'of!!Sr items;  and  in  the second 

place there  would be  a moratorium. 

The  Interest would  not be  charged 

year to year, but that would be defer

red till the railways are on a rimning 

basis, and a period of five years has 

elapsed.

Another welcome feature is that the 

amount set apart for the. Depreciation 

Reserve  Fund,  which  upto  now  wa.s 

only Rs. 15 crores, has been raised to 

Rs.  35  crores.  The  Committee  has 

taken  Into  consideration  that  during 

these five years the sum that was con

tributed  to the  Depreciation  Reserve 

Fund was not only fifteen but thirty 

crores of rupees every year, and there

fore they have very rightly fixed the 

amount  of the  Deoreciation Reserve 

Fund at thirty-five crores of rupees.

I welcome this Resolution and give 

my whole-hearted support to it.

Shri P.  Subba Kao  (Nowrangpur): 

While  supporting  this  Resolution  I 

wish to make a few observations with 

regard to one or two points.

The report recommends to the Rail

way Board to look into the matter of 

assessment of rent and ensure that a 

return of rent more commensurate with 

the capital cost is obtained on all resi

dential houses for Class III stall.  It Is 

common  knowledge that  about one- 

third of Class III staff is provided with 

quarters and  two-thirds are  without 

quarters.  They have  to pay  a very 

high rent for private houses.  Quarters 

are allotted on the basis of seniority 

in  service and  there are  instances 

where a house is allotted to one em

ployee and he sublets it for four times 

the rent to another employee who is 

not provided  vrith  quarter.  Another 

point to be borne in mind with regard 

to this question Is thit thp coat of th«
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present' construction  should be  taken 

into account and not what it was when 

the hoi;se was built a few years ago. 

With regard to lares, most o£ the Rail

ways were  constructed several  year* 

back at a low cost.  We charge a uni

form  fare.  While the new construc

tions do not pay even any interest, the 

old concerns  are profitable.  We are 

tiot having two rates of fares, one for 

the  old  lines  and  another  for new 

lines.  Applying  that rule,  I want a 

uniform rent to be charged irrespective 

of  the time  of  construction.  If this 

Tule is followed, more quarters can be 

built for the staff who are thrown into 

the  street.  I  agree  with  the  recom

mendation  that the cost of Class III 

staft quarters should be debited to the 

■capital account.

With regard to the construction of 

new lines, I agree with the recommen

dation contained in para.  19.  At the 

.same time. I would request that infla

tion mileage should not be taken into 

account.  I believe that in some Rail- 

■ways,  say,  for example,  the Nilgiri 

Mountain  Railway,  inflation  charges 

-exist.  The cost of construction of hill 

railways  is  much 'more.  That  was 

done in  the  British  days  wheo  the 

■Englishmen wanted to have hill resorts. 

I think there will be no more necessity 

to construct any hill railways.  All the 

constructions will be for public benefit.

Mr. Deputy-Speaker: What sbout the 

Tailway to JammuT

Shri P. Sabba Eao: I think It should 

fee constructed.

Shri Amjad AH: That is being built.

Shri P. Snbba Rao: I am opposed to 

any railway that is to bring loss to us,

Mr. Deputy-Speaker: In the begin-

«lng, no railway will pay.

Shii P. Snbba Eao: If it is guaranteed, 

as recommended by the Committee, that 

It would pay after five years, I would 

liave no objection.  If it does not pay, 

we should not undertake the constnic- 

tion of such a line.

In order to connect the metre gauge 

in the south with that in the north, 

4he  Hingoli-Khandwa Un«  has been

suggested to be constructed and  th* 

work has also finished.  The question 

of  charging  inflationary mileage  was 

Unted at.  I do not see any reason 

why there should be any inflationary 

charge in this line.  This was construct

ed only for lessening the loading and 

unloading charges from the metre gauge 

to the broad gauge and also to facili

tate moving of wagons from the north 

to the south and vice versa. I would 

have no objection to a dividend of four 

per cent, provided we can realise all 

that we ought to get 

This problem of ticketless travel was 

hinteff at by my hon. friend.  It has 

increased,  I  believe nowhere  else in 

the world you  have such  ticketless 

travel as in India,  I would suggest to 

the hon.  Railway Mmister to send  a 

Committee of three or four people to 

study the  conditions as  to whether 

there is ticketless travel abroad  and 

the steps taken to put an end to this. 

There was also  a lot of  commotion 

about  the  granting of  passes  to  the 

employees  and  servants  of  the Rail

ways, 1 think there is some abuse in 

the  use of passes  and P,T.Os,  The 

rules must be made more stringent so 

that there will  be no abuse. About 

amenities, the hon. Minister has already 

announced that  sleeping  berths  for 

third class passengers would be provid

ed in an the Railways.  It will take 

some time.  But, I believe that a part 

of this sum of Rs. 3 crores allotted for 

amenities  would  be  utilised  for  this 
purpose.

16 DECEMBER 1954  - Report of Railway 3012
Convention Committee
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$rfqp̂r  r̂ffTJ I >T̂

<TT̂  ?iSTiT f 5T? ’T?  ^

# # I  ̂   ? arf? w»r

HW ĉ;.<aW  ̂  »ft 5  ̂ af  ̂ vriW

aif?  îmir #  amt ĥ>*<  ^
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5̂RTW  jf  ̂<5T

 ̂ ?TW f, ^ f,   ̂ ^

f̂ n; JiTfsr # aift  JsriTOTd ^

 ̂ <̂j wf   ̂ aih  3HW trjVtr  âr

# I «W  # ?nV ?TT  ̂ 3IRIT  ^
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ĵ HTOT sir?T  ̂war f, ̂  »f ^

?r̂T?ji=  ̂ ?w aiV? ̂   3̂W VO

ntrTsra-  fqr?  ĵ̂rra-  ̂ atnr

1  x̂̂ hdi  ̂  ̂ ^

=r̂   ̂ r>T  >r̂  ẑ MW?

 ̂   ̂   f  I

gicra- »f  ?5s ^  ̂  ?  't?

sjjrfpr »f ̂  ?mFn f̂hit

at  ̂ aiwT r̂ffTj  I  '■I'iVtr   ̂

n̂arw jf 31? Ill f̂tTTT >rt w  »rî  ^

3Tff̂  ̂ T̂=n grr̂JT s;

aiw cri*? *n ̂    ̂ 4̂ 1  '9<4iqi jfiN'

?trIT ̂   ̂ ?W  ̂ «t*i|qHl

 ̂   ̂g?n

iirai f,  3tw  ̂ in   ̂hnsrraf"

7̂ ̂  flNiI ^ '9<4iqi WJH" Îfli  ̂arî

^WJT f ’Ni ^  «<«f =t

# i% ̂    ̂ #r  fnpl ̂

 ̂̂   T̂TTf ̂  qti +̂«it'«r 

 ̂fW5 an̂ \ai'»>')   ̂ '3i%T

 ̂!3nn  ̂ ?W T̂??T3  !■ 

W? 3rf f 3^  ariV-

<q>*1   ̂ T̂T̂ I  flNiI  ^

 ̂ T̂T  n̂r  qi <l€ If̂TJ TS1

 ̂  I  «f>;5 =t  lV*n f  frr  ̂'?tt

?5P̂ âw, Wl T̂nr aif? ĥrf »f' 

 ̂  ̂  ̂ 1 r̂T n̂sRT  T̂? anf

y^̂-'iT i% r̂T  f̂? #r  ^

7̂>T jtpI ?}?n ̂  1 JVsiM aR7 i<n̂ jf 

aw   ̂  ^

qf̂   ̂   ̂  I

 ̂  ttW  ̂=t̂   WfiT I

 ̂ T̂5T ̂  H   ̂<ls  T̂ T ̂  'Hl̂

aif?  wi'51 aw 5̂ r̂f r̂e' frtnr 

 ̂ ̂  if̂   ̂<ls ̂   *iw I

 ̂ ̂   >3rrn<a <?><"Il ^15̂1

 ̂I  ̂ ’I?  ̂i% ?W  ?5«H  T9T7

5rrar #  ̂  ̂   i »ft 55a#

?nr jf 5ir fWr  »f

 ̂ ̂  ari*? ̂   r*̂ "v   ̂'̂r̂ af

 ̂4 ̂rjwrr I? ̂  frrw  ^

9r̂  ?W T̂??T! iWt  <t>*tW««

tfcrf J?  # I r̂T 5T̂  ̂   5T sH

 ̂ ̂   r?  ̂ ̂   ̂  ’ST

îR atrar  ̂irf ?TT ̂   n̂r>5 <irf ^

r*n̂  hMNpt #1  ’f? Tin =r̂

?T7T̂ fVtpff ̂Tff rPft ^

W I

 ̂   ?Tir«r  î?wfa<Nr̂T  ?5n? 

fsTTRft «n̂ f  tft  ̂  iriW  ̂ =T̂
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îrai

5̂ =̂T?̂ #i

 ̂at 3  ̂ hr; at qm >n ife ?»niitni

3̂  ̂?W I  am hi?ft  ̂  ̂  ^

Tgw inw # at jft qfg" <n ifs

f=TTRRr 5f̂   |W I 

am iVrft  ̂  ̂5JTI r̂f 5*17? inw  ̂

at 3  ̂  qm >n ?fe ?H<hidni  ^

t at   ̂ijfg- <n   ̂ 3̂*1 rer

w  #  ̂ 3̂  ̂ 5T?T  ̂I  ̂  jf *ft   ̂

sWŷ hrw wJTrar 3ti?r  ̂Tift  it 

?mrai  ̂  hRT ctVî it t̂oM'

5Rrar 5trar  ̂i

=T̂ <ni5i   ̂ iprm  ̂  ̂aifj 

wf ̂  »fTm =Ĵ ̂  t,  ̂ in̂5=n- if 

ITT̂ ar=T̂  a(Wt   ̂5raiT<t

if # I !j? ̂  >PiT #  5rsr 

r»T =1?̂ fnf̂  f  at T? -̂^

ĵ =rm  ̂  skiT # I f̂rtw?  ̂ ?nf̂  ̂ 

ST9" +ii«  ̂ r̂ Pn arcPT inr̂

1 atf?  ̂  ̂ qm irraf >5̂  3Rnr 

arai»ii  in=ft gifts I  iTf̂  jf 

aif? TO  grr̂ n ?; 1 ir? ’5?

I? 1%  ̂5t?T  gifgTJ fa

=1̂ ?nî  5TOI  ̂   JIT  •j,<MH

tit f 1  =T̂  ̂ar̂pHH 5r>n=t ^

?5r! «!? vft arm  ̂#  am

 ̂  *ft 5FTT̂f 5rt   ̂ ;nr=T

it  TO  aif̂ ̂   âiT  ^

?3rê  «i?  f>i?r̂  #1  st  ̂^

fnr=f  f st  5tTf̂   ̂ qflr?

f  I  arf? it  5rt 15̂

?n?̂  ̂  qiTW   ̂TO >n tw  ̂

?T  ̂5traT I f̂rtw? q?̂  qfg hrt ̂  aRnr 

it PsraR  jp t stsre  ̂ ̂  »TittTT ̂ 1 

»t?T IPW #   ̂    ̂qnr f̂ Rtift

*ft  ’rknrnif f   it  îfsRi *ft 

ifift  ̂ ?Wt 5rt  T=T̂ >̂:im  ̂t I
JifiRT ifift ̂ ^  T̂nn 

ĵ îTOT  art*? ?iT ?CT5i-ji  it am  ?{B it
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sW  ̂  ̂t I r>iRr  f
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TO  ̂ar̂pHH iT̂ iT̂ ?kr g7f?T5 i

 ̂  f*mf  ̂fir grq; «jr r̂ dwi 

9T?f ?n; 1?*}?̂ (/?<](  ̂ H w  ̂  ̂  
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at̂  >rfi?sr

 ̂ 3IW  ̂ gbtT

n̂??T3 3iî ̂   ?TT  ̂  f    ̂ 

-jf >ĵr  ̂ ctI'u   ̂  «?) ?M*ii

.faa-t  a(f? afiif ^ Hnft "dhr

?pff t̂t?T5 I   ̂  ?bn  ^

R̂n*T »f f 5tf  atr?

 ̂I  Wf  KIH-   ̂   3IW ?rf

 ̂  'dhr ?m?T  »f smft # sift  ^

ĤTv   ̂ # <».|J|<4W I'h+m'

"aiFf wf ĥr ?T5T̂  »f 3TRft  ̂I 3HP

5T̂ ??sTn srrar  5tf  “dhr ̂   >raT ^

?FraT I fTsrfrti; jfrf atm f 

■«f 3(t ?Tn̂ '»T5r   ̂  ^

^ Tv mIs'' an̂rft  ̂w f̂kr # ?W> 1

Shri Baghavachari  (Penukonda);  I 

bave a leeling that I am pot quite com

petent to make any observations about 

-the financial policy that is involved in 

•this matter.  But I have gone through 

the report fairly carefully and I find 

one or two doubts in my mind which 

I want to place before the Minister and 

•the Government and have a clarifica- 

•tlon or an assurance in that regard.

I can agree that the railway system 

is not necessarily a commercial venture, 

1but must also be a utilitarian corcem. 

Therefore, to be constantly concerned 

•with the utility portion of it iJone may 

not be justifiable.  Yet, when you are 

«ow laying down a policy that is to 

•guide your actions for a period of five 

years from now on, and that five years 

also synchronises  with the  next Kve 

Year Plan or a greater part cf it, I fear 

whether the real purpose of that Plan 

»ould not be  affected by  the policy 

•that we are now laying down particu

larly in regard to the expansion or the 

•construction of new lines.

I find in paragraph 32 that yon have 

now set up  a standard for what  is 

(Called remunerati-ve projects, viz., that 

Jt must yield a five per cent, income. 

"Tbe estimate of the percentage of yfeM

will depend updn the kind of estimate* 

and the rates you choose to base upon 

and the real rates and the actual cost 

that it might later on turn out to be. 

Apart from this, we also know that eco

nomic conditions may be changing over 

a period Of five years.  Therefore, to 

set up a standard of a minimum return 

of five per cent, might almost work out 

to be a hindrance against undertaking 

the  construction  of any  new lines. 

Particularly as I have been a repre

sentative from the backward areas, I 

have, every time an opportunity came, 

■tressed and placed before the House 

the need  for the construction of one 

or two new lines in our area, where to 

see a train,  a man has  to go nearly 

eighty to  hundred  miles.  If you  set 

up this kind of a standard, it might 

probably work out against such expan

sion.  When I read paragraphs 29 and 

30, I found that you have a Develop

ment Fund, out of which such things 

may po.<:sibIy be undertaken. I, there

fore, fi'eJ a little doubt in this regard, 

and it is not quite clear to me whe

ther this remunerative project standard 

that you have set up will not come in 

the way of new lines which might pos

sibly  have  to  be  constructed.  No 

doubt you have said and you have also 

expressed a fear in the Report, that in 

the years to come, much money may 

not be available for the Development 

Fund at all.  Therefore, I only wish 

that the matter be made perfectly clear, 

though  the Report  as it is  does not 

exclude the  possibility cf  something 

being done from out of the Develop

ment Fund.  I wish to know definitely 

and categorically whether tliis standard 

of remunerative projects will not really 

stand in the way of new lines for pur- 

Doses of utility or  for purposes  ot 

developing parts of the country which 

really deserve such help.

ftrWRRT  (fsrar 

3ir? f ̂

af ^  frqfs' ^   ̂ ^

 ̂ ^ i?ir  fsR  aS  irf
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e *T?  ?fhr

■fT=T  ̂ w  atft TO

 ̂ ̂ TO ̂  frms' ^

1 3ift 3TT 3IRIT  ̂ t

 ̂ ^ jRRf ^   ̂ "sV

 ̂   ̂   ̂  ’TfT ?T !Tf ?>T  ̂JTcT it  aprft
i- I arr̂ft IWs'  ihr < >n

•fawf :

"A review of the financial pros

pects of the railway undertaking 

for the  next  five years  on  the 

basis of the present rates and fares 

furnished by the Railway Board 

disclosed that if the Railways were 

to continue to pay dividend at 4 

per cent,  during the five years___”

^  arqrf  ^ airtnfW 

’j r M  I n? iNh? *:;̂r atft

srfs'   ̂  Fwf»T5 ̂  

 ̂  w W  f 1 TO  ̂ ?T5n mw4 

??3  ̂?TT  Tra- ̂  3IT  f  fi»: 

V̂rte' f r̂r 7T?nT  ̂i

Mr.  Deputy-Speaker;  Has  not  the 

memorandum  of the Railway Board 

been circulated to hon. Members?

Shrl Sinhasan Stn :̂ No. At least 

a summary of that should have come

 ̂ «rra- ̂  fW

fWs' # I 

w  r?r  if ^

?rn7T # I ^

4=̂ f̂ iT?n§hTT|lf3r®tn̂ :

“This  shortfall,  the  Railway 

Board  hope,  could  be  made  up 

partly by a moratorium In respect 

of the payment of dividend to the 

General  Revenues  on new  lines 

during  the  development  stage 

and partly by minor adjustment 

in fares and freights without hav

ing recourse to a general increase 

 ̂ them.  They, however,  stated

that  this would  leave no  funds 

to be appropriated to the  deve

lopment  fund  for financing deve

lopment  expenditure  during  the 

next five years unless  the tariff 

rates were raised generally or the 

quantum  of the dividend liabili

ty  was  substantially  reduced  by 

bringing down the rate of  divi
dend.”

 ̂  ̂ f̂rai  I

 ̂!Tf  ̂   ̂ r W  w W

f I pr   ̂  ̂   ̂ew  frf

ar̂ ff ?ra-  f   f Jĵ
 ̂  I   ̂W>J » TT(f=S

jpir I   ̂  ̂ ^

JTPTI ath 5?hT ??nT  aift

 ̂  jf...............

Mr.  Deputy-Speaker:  The  matter 

was before them for a month or two 
months. '

fê RRT Pa? :  V̂rte' ̂    ̂i

sJWq-  fTTiv' OTTtW 5ft TO  ^

f  I  fT=T

 ̂  I  anr  ̂w W   fW r r?r

?)■.  am ar̂ Ti;̂ ^

»rf>t3tftĵ iraT;T 5̂V 3̂nTŝ i7rar

317̂.  V W   ̂ 3rf fr  ̂ f

TO  fftjT ?f  ̂I aift

   anrft

 ̂   ̂w W   aift  iW s'

?h(r  ̂ ^

 ̂  ^ iiTpMsTW  ̂îifr vr

 ̂ fjTlJs' ̂    ̂ |-?T  3P̂

 ̂ airar ^...............

Mr.  Depnty-Speaker:  If  any  hon. 

Member  wanted the  memorandum, 

the annexures  or other  materiaj on
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[Mr. Deputy-Speaker] 

which the  Report  was  based,  he 

could  have  easily  asked  for  them.

Shrl Baghavachari; With your per

mission,  I  would  like to  say  that 

what invariably happens is that when 

a thing is circulated, we could read 

it only a day or two before it comes 

up  for  discussion,  because  on  other 

days, we have other work to prepare 

for. When we read 24 hours or  48 

hours before, we find, this or that is 

not there; and it becomes too late to 

ask for it.

5  ̂  ?I7  3lft  ?I7  ^

r>r  ̂  f

 ̂  ̂  ̂  ^

 ̂   ̂ T̂frn ^

5%   ̂iTTT  ̂ ^

 ̂  5rat5nr t,  ̂ ^

^ aiFTT=ft 'T? ̂  anr? TfHT t  ' 

5T̂ ’rerrr ww h.'«wi< w

iT5rar   ̂?kr f  ^ aiw  ̂'n

jft ifflR- TftfT ̂  I ann ̂   fJirf

tn̂HM   ̂an̂ 5̂   ̂t<w

 ̂ t  ̂ t I

fir fWs' if  vft 7T?r  ̂ari"?

ap̂    ̂ fqrrrin TOPn  îrn

I  ?T5   ̂   ^

n̂r  ̂  ̂ ^

 ̂  ̂  ̂  qsT  ̂  amrrft  ̂  ^

r?  1 1 ̂   ?hft f ̂  ̂  

 ̂arm  oiinJ* ̂   ^

#   rr ,̂  AT >iraf  *ŝ  ajpr  »f 

<  ̂3  ar̂  ̂ îM vV"  ̂ ĉ

f  ann  ̂ W f air >nf

 ̂ TR' ̂   AT siRf

t̂T5  î?5 <J  I  ̂  >* '5̂ri

f I.

?ir   ̂ «r̂  ̂  fW   ^

v̂.ooo  ?rw ^ in?̂   if erar

•XIM*!! 1 5?̂   ̂   ̂ ^

«T¥?7f  ̂ 0̂,  rsn̂ ^

f  ̂  ̂  ̂  JlTf̂  if gRf 3iriW I 
JTs  ̂̂  irar ?W atf?  F̂Tur 

ft yE;iWr ?hft I arift  ̂   ̂  ̂ 

f arî ITT   ̂  i  ̂ aiRiT  f- 

sF̂lff̂ TiT  aT5̂ ^    ̂̂ FT

 ̂if 3iprar ?; arî hnr ̂  if ̂

îif  ̂ar̂ura"  ̂  ̂ î?T  ̂aif?'

fir  ^ ̂rW)  ^ iW

 ̂I

ift fismrasT  : ?nr ^ f-,

555̂ if  ̂ar̂imr   ̂hr=r  sfHrrzr 

 ̂ *̂<11 1  1  ̂ajf? ^ «it<i ^

 ̂ ira  ̂  ̂ 155 1̂

(d *1 ^ arf?  anr  ̂t̂irr  ̂1

3nr̂*nif  ̂ŵraf ^   ̂atw  ̂ <̂{<f

if ?‘ r}f̂  ira  ̂  ̂irarif ^  ^

THi  5 *i  5«  v̂P̂an  Wd

?nipt  ^ stra- 5T  tV  »
«T5 w  'H   ̂I ?ir ?rr̂ f̂  if

 ̂  f ?TT  if  5̂5?! r<{«r̂'  ̂ 

 ̂1  'I <ii'?> 5** if  ̂HT wnf ^

iTTHf  ̂̂  ̂ fiT 3ir <n frgR
 ̂?if Tfr ̂  ?kr ̂ I if unnfHr 

 ̂  iH> JT??T̂  jft  ̂  ̂   c;

aift arra- >ft f5r»f̂

fll̂d  ̂IT̂  ̂t afTJi  ̂5'TJĈ*1

 ̂ ̂   ̂arra" <t<?>7
'i'd'J  V'inrft ?  I  5T̂ flî '?’ ?,

V  ̂   ̂ 1̂5**

T̂aTrli 5T̂ IT̂  *W 5

âjT  ̂I vffvT r r   f  ̂ <n
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sghlT fsTrHT >311*1 1 >1*

«IT

 ̂ I ar>ft w   >raT  ^

 ̂  anW^

1 5̂ ‘  ST7T  ^

f  ̂ ?rs?r »f

1 'anr?  sjra îraf 4 fir

arpft ain4<pft sr ŝr  ?rt art̂ f̂=r # 

5̂riW fW frr  ?n  ̂  ̂ anJiT=ft 

I arn? =(iw«r j}' ?tt  srwraf  ̂

?T5!r 4 aiVn’jiK ̂  ?f fsrn aift n̂?T  înr 

'?rs?r  ̂ aift  ̂ ̂  =(

 ̂qyTfte fsh  ̂ f>T?r̂ 5mr ?rt ?n  ̂̂

■fin 3IpfiTr I 3(ft ?TT araHT

ttrfitT 1 anir f    ̂  ^

aS !̂T7W ?i?T  ̂w  ?;an f 1 ?pifjT  ̂

fTH’  ̂  ̂ f'ra' iraT 1 31T

ârr   ̂  ̂ ^

■CO tf'hr̂  ẑmiRT  arr̂TT # 1

0̂ qr^  ?NWf  airar f t ?̂f >n

to qr  ̂atm̂jfi  ajW’lf   ̂I

.apn ?tt arpft anf»f̂ iFTRfi 

•!Pt4 3IT  f ?rf  srww  ?is? ^

■ h«<hi M *t ?kr ’grfW 1   ̂ ^

 ̂ X  qr  ̂ # i  «ror

:zi7Tm 5 fiii  ̂ s qrehe  aift  ^

I

5TT frqfs' j}'  fsrar f 'h isf 'h is
=s3rn 5(1̂ I ?rt   ̂   ̂  ?

?TT Jn=f ip m  ?hT f   I

j|5Ti<i ̂   arfver twst

t̂ HWi ?V ?rt «n̂ r iipr  *̂•̂1+1   ̂1

•  qra qfl?T̂ jpqiT  ̂  «JT,  >m̂2 

•«jT I aPT 4“ qf̂ >rr̂  ̂

I lira'  ĵ îiR ?V 5IT  ̂  ̂ 'Tte?̂

arir? qf̂ qfl̂r̂ ?f  ̂   ?)■.  ?rt

jp;®  ̂   # 1 ar̂  anq-  ^

qfg- 'j'k̂   ^   ̂   ^

-xjnft; ̂  3n?ft f I ?r>T5r  =1̂  airar

 ̂  arfvjîi # arfvjîi ipqiT  =1̂  ̂ 

<n?ft  I  ?TT f   ^   arâ n̂ft 

?hf f , f»M  ̂  f , 5? appt arariFr  »f 

 ̂   ̂  qr??̂  ̂ JfnqiT f , 

w   ̂  f   ̂   ̂   ssnrew

ncipf atft  ̂  isrr  ̂  ar jpqiT  ̂  # 

atfj inr  ̂y'dVHî'j *f atfn  ̂1 ̂  Jnr  ̂

'̂I'MdTirlW cthr  'HW  ̂ n̂i*r 5T 

Ĵ rm  ?W  a w  f  i  ̂ irr ̂fe 
ar^wr ?5s:  ̂ ?rt n̂sr ?V 5n̂  aift m f  ̂

ahr  îur Tt  ̂  ?rt ‘̂ •rwr 1

tmwar  ̂  ̂ 5̂   ^

arerefsF  ̂  ̂  ».̂s ?n qra   ̂ 

ipqiT atm ITO  ̂  ̂  ̂   ̂art̂ »|=TT<i 

if n̂ft  ̂ 3j? f   ?TTî  ^

jf  ̂   ̂  STT̂  ̂  ^

?TT 31T anr*ft  ̂  ̂  ̂ ^

^̂ ̂  f,f,  q  ̂5T̂ qr?}

f  arft arrn q  ̂ »ft qr̂f f  trf ?T3tT =1̂   ̂ 

qr̂f, f W  WJT=?  ̂   ̂I  *P 5Tff

?rnii «ia<!li

 ̂   ̂   ^  ârr,  ̂    ̂ ârr

r>T   ̂ aS ITT̂ ?rq- aift 4
w d   ^  3It4  arft  fsnf 

n̂jnft ?W ^  >f frq¥ r»f

aiFt =t?T  ff  ̂ mft,  ?rnp»T  >f

JTTei’r  t" ari"?

» n ̂   ̂  ̂ Ŝ f JTR  f

 ̂ 'R r?r  ̂  ̂ 71?T  ̂aift

?TT  ̂ qr̂fa  atrrf  ̂ 5T  ̂a  ̂-fra  ̂ 

»ft  ̂   ̂   ̂   ?v  ̂  ^

w  f ?nf̂ /H-j ŷ r«it'd./i(iH, 

arft nf=ii'j'g  ̂  arft an̂ n

ant^nf̂  if q  ̂  ̂ i

ip  wiJ|̂  r̂rw  ?;  aift

»»T  fif  ̂ f̂rfW

fis  5iT̂  riW Tt f

a?f̂ 5|T̂   fsFipft ̂  inŝ r arft

 ̂t arr ^

qi«in 5nw  ̂  ̂ 'j)î  ̂ ^

=mHrar r?f̂   arr
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in^

aft tre‘ «re‘in vsn̂r

stfroir

ŴTTO HW  ̂  5̂ 7̂  <f

3n?r  ann g+i*) »n̂

=T  ajft îf <n  ̂ T̂CT ĤVir ^ if

îtrArrf ̂  ^ i' rif,

 ̂ ar?T =T̂  ajft tirfrn

>n  ?hfr!  3iht t4î jii i aiisr.

/<!)J||?«̂r jf 4re  ̂  9ST5t  ̂ ^
T? f  atft =rf  ̂  5IT  f  ?n¥̂i 

3IRT5pigiV>T  ̂ I ?TT=̂

v̂oo tfbr  ̂   ̂frimir  ^

iirfsniT f I jrf5RT3tf

 ̂  ??r!rT p̂nn, ajft  ̂   ̂ jf= irf 

 ̂  ??r!rT 5(TW T?r >n  ghiT  ^

>î  1 Fcnf  ̂  if

 ̂  3ift =i4 ̂  iW* ̂  

Ftoit< atfs- 3im ̂  # I arift »N  5R?

*1̂ SIT  ̂'31K  <<?î  ^

ar̂ f̂  w   if ̂ TR ^ ̂

VTfi" ̂  '3i»iqi  ̂tt<'fttf ̂  3;  ̂ if  cTT§

ter  3tft  ̂   ̂ ^

5TJT W W it ?% ?T1# ̂  if  ^

3ift tHFT  ?r? ̂!nr ̂  if ̂   arĵ

ŵi if̂   ■*&,‘ii f? 11̂ vfvSi

TS? r?R ’ft?r  ̂  ^

?-3i>iHi  TnnTT *d '1'lvl  q V T)t<   ̂  \J

fiRRi »ifssT?nnffifipfif 5ifnf ^

STlpt  ̂  ^̂5T «5til  ̂ f̂ nf  ‘̂iwl

fsHHT firâ 'tmIT'*  IT̂  ÎW

fr ̂   jn-ftie   ̂   ̂ W ’̂T

 5iT?ft f 1 
>̂T  ̂̂ '̂'ti if  'î , 'l̂t'unk̂

af? 51? iTftft f  ̂ 
^̂ Vir  ̂ <1̂ ip w f̂tRT

iTirfife  ̂ IWrr   ̂  ?n«nn f i
Tts 3tft ̂  ̂  ̂  ̂   JTTjflfe

 ̂   apiif 5TV if thft  ̂

5if  gTĵf  skft # aif? JRW 3̂ ^

?Hii aft fiM«i  ̂  apT̂ n̂r ?kii  ̂i 

*Knf  5̂ 7̂ ?   ̂ aft  ?sn

Tirffsiw k̂mIAi-i  ̂  ’rf mt 

r̂mf if  if ?irâ  f # 1

if appf ̂  lî  ̂   if f=r#̂   II 

 ̂   ̂ ÎRR’ JTT  ̂5tf?  ^

fa w  r̂ r *f  ̂   =T  atft

=3̂  ̂ r?f   ̂ ?niT ?iTH 1 

/ri4 if iffTS  ̂  45?i  3(‘Tt(<  t̂ HI

T5 V n  ̂ -1  3fT   ̂  ̂ *e{̂?+

îr̂TUT  ?IV if # 3tft ST?}  ̂  ̂

 ̂ ?rarâ ?T irar ̂ ?if  ̂ *is>(̂ ̂  ?hft 

a?f?  ̂  ̂ T?if5 ipTî  ̂ arrt r̂irq’ if 

3IW  ST5 qr?fs  ̂  ̂ I  ̂

TTffe  >i?n  ̂   n̂ Tcn, r̂ f af̂  lî

M̂ltTtl  3fRTT f̂TT̂ft gifr̂f  ^

 ̂3t ̂  aro T?if5  sffT  ̂  cf

a rfit aif? flT #    ̂ 5?  ̂   ̂ 

rd<anw  ̂  I r?r̂ afcrfrTE 

fnris' if ̂ hnf ̂   ̂ snr ̂ r=f

^  3(h  ̂  f, Ŵ   ^

in rw   <n  iToftr̂iT ^7^

I if   ̂  ̂'Tw >T®R

TT if frT̂ VT  anr  ̂ fpfWr 7FST 

 ̂  ̂cTT? <T- l̂L ti ?T  ̂-T̂   r?T  ̂ aft

TiTT fa[f ̂ SFTW  ̂ ?R? ain  ir  ̂ aft

 ̂  aift JRf anf̂  ̂  qr  irf̂ft ifr

 ̂ ?TBW if f̂ mr «?T 151? 5ranr

ai)q>̂l  ̂  T̂l̂  ̂if  -aiH

frrfW  if  =T̂  P̂iTTTt  «n arhry 

f  JIT iTcnr  aiTT?  ift

antjn   ̂ »f anW f «tr!r  î̂ w ?;

!TR- 3̂  ̂ if  ̂  nr  f  I ?ir  ̂  

ir̂  ^H   ̂ irsr̂ '

   4i   f= a?f? if  51? itT  ̂ 

nVn   ̂ 5 « if  <»> ̂I

W ITTW  I , .
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 ̂  ̂ ̂  W   r̂gTir

^ ?nif an?' #  ̂ ̂

fW   TO  ̂ # jff̂rsr qfr  ^

>fNR  atrr ?V? fi4î <1 arft  «nr ^

 ̂ HJijrap  ̂   ̂ t  jft

?nif atrq- ^

atft aftvT̂ TfT   ̂ ̂  ̂ TfT sr?qwr 

5hr atî ^  T?T #

atft an̂ ft jnrlV  fhft

atft apn  ̂  ismK »f  ^

aira- fJiTTr  ̂ r̂rWf  ̂  ?hft  arft

Ĵ=TnET ̂  r̂nf ?rf jHH

 ̂ arar 51̂  7?r ^  1

3ft ?; aifj

anw  #   ̂ aPT̂  ?rî grvf ^

?TTv iirar atft ̂

 ̂atpf  ̂11̂   ̂ ̂  ̂ar  ̂̂  ^

'T7TT2 M<4’d ati*? 3: trTffs

I

 ̂ nf  jf arRf ̂

'TFfr t,

afw? ̂   an̂ ?“ 1 w  twt ân 

?hiT t ?f?V=r  *ff}ir ?f ?5Rr r̂ar #

atft SvM̂ aAilxtî n̂fiirŷfFy 

 ̂ S W   ST?f f" aift ?q77 ̂  ̂  ̂   ̂ 

tiTsr qfg’ ?nTjf  jftaw ̂   ârat t > 

?j?  iTfvfsm  aiiJ*H  frtmT

»f ?t  71̂ f atft  »N> »T5k̂  n̂STH

tf̂ atT'îiI'+î îiafh ̂3̂ y)<i>

 ̂  ?THFT ̂  an̂r  I 5̂    ̂fw

am̂n »?iw «HiLrf qr?iTT ?; 1  ̂   ̂ 

?mif w  H W f,  r*T̂  

?rf   ̂  ̂aift »?“  r̂rai

 ̂ atrr M ft ̂  «̂ M-f  ^

I

fication {Parliament and 

Part C States Legisla

tures) Second 

Amendment Bill..

Shri Velayudhan  (Quilon cum Mave- 

likkara—Reserved-Scheduled  Castes): 

I have gone through this Report very 

carefully and I am very glad to say 

that  it  has  been  completed  sooner 

than was expected.

I  remember  that  in  1950  when  I 

spoke on the railway budget  in the 

Provisional  Parliament,  I had  made 

certain  suggestions  regarding  th» 

reorganisation or reformation of our 

railways.

Mr.  DejHity-Speoker:  The

Member  may  stop  now.  He 

resume  tomorrow.

5 P.M.

hen
may

PREVENTION  OF  DISQUALIFICA

TION  (PARLIAMENT  AND  PART 

C  STATES  LEGISLATURES) 

SECOND  AMENDMENT BILL

The  Minister  in  the  Ministry  of 

Law  (Shri Pataskar): I beg lo move 

for  leave  to  introduce''a  Bill fur

ther to amend the Prevention of Dis

qualification  (Parliament  and  Part C 

States Legislatures)  Act, 1953.

Mr. Depnty-Speaker: The  question

“That leave be granted to in

troduce a  BUI further  to nmend 

the Prevention of Disqualification 

(Parliament  and  Part  C  States 

Legislatures)  Act,  1953.”

The motion was adopted.

Shri Pataskar: I mtroduce the BilL

The Lok Sabha then adjourned till 

Eleven of  the Clock  on  Thursday 

the 16th December, 1954.




